
RATIFIED MINUTES OF MEETING No.17l17 OF NORMS COMMITTEE-I OES-I
SECTION HELD ON 22.11.2016.

Please

(i) ln certain cases the decision of the Norms Committee refers to the Recommendations /
Observations / Deficiencies received from the concerned Technical Authority. Wherever
applicable, a scanned copy of such document has been placed at the end of the Minutes,
in running serial orders. The concemed firm may go through the same and respond
accordingly.

(ii) It is also informed that all applications/representations/reply to the Deficiency letters
etc. may be sent to Shri Darshan Singh, Additional DGFT and Chairman, NC-I. The
email address is: darshan.sinsh@nic.in and ncl.deft@.nic.in. All firms are also
requested to maiVsend their present valid email addresses so that correspondences
can be made through email only.

The meeting No. 17117 of the Norms Committee (NC-l) for the licensing year 2016-2017
scheduled to be held on 22.11.2016 under the Chairmanship of Sh. Darshan Singh, Additional
Director General of Foreign Trade to consider the applications under Duty Exemption / Remission
Schemes (Chapter-4) of Foreign Trade Policy 2015-2020 / Handbook of Procedure Volume. The
following Members of the Committee were present in the meeting: -

Sl.No Name of the representatives &
their Designation

RoomNo. Telephone No. Department

1 Sh.  Kanwa‖ nder S:ngh  Sodhi′

Asstt.Dir.(MeCh)

736A 23063802 Extn.2459 DC(MSME)′ N.B.
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|  :01/80/050/00471/AM15/ 103/94/040/00449/AM15/  121.08 2014            1Date:03.01.20171

2 Decision: Shri Mustaq Multani. Director from the firm appeared before the Committee for
'Personal Hearing'. He explained about details of export and import items before the Committee.
He was advised by the Committee to submit post hearing submissions for further examination. NC
decided to send final reminder to the firm to submit post hearing submissions immediately failing
which the case will be rejected without further notice with direction to the firm to pay applicable
custom duty with interest for EODC. Case is deferred to 03.01 .2}li.

| ICase No.:23/11/80‐     Pa●y Namc:DAYCO   IMcet No/Datc:17/80-  IStatus:     |
| IALC2/2016         1VIKAS ENGINE      IALC2/2016        :Deferred    l
l l                  SYSTEMS PVT.LTD.  122.11.2016         1           1

1l HQ File           l良 LA riiも       ~   ti`.、 6′b農

`16516,ウ

3070 1Defei~     |
1 :01/80/050/00296/AM17/ 105/23/040/00182/AMl1/ 128.10.2010       1Date:03.01.20171

|

Decision: The Committee noted that the firm's application has been sent to MSME on24.08.2016 :

for comments. Case is deferred to 03.01 .201'1. ,,
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:ALC2/2014         1PRECISION PVT LTD.,  IALC2/2016        1Deferred
l                      ‐                      122.11.2016            1
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101/80/050/00487/AM15/ 107/24/040/00209/Aト

|`ふ品轟The ё6“mitt“ 16おa tllatiも flrmヽⅢⅢⅢⅢlⅢ11lⅢ 2恵 b'・26お A基も86A
lsent to MSME on 10.05.2016 for comments. Case is deferred to 03.01 .201'7.

28.02.2013 as under:‐

Mcet No/Date:17/80-  IStatus:| ICase No.:11/25/80-    Party Name:
| IALC2/2014         1DYNAMATIC       IALC2/2016        1Deferred    i
l :                ITECHNOLOGIES     22.H.2016        1         1
1 :              LIMITED,         1             1        1
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1 lDecision:The Commitee noted thatthe frm's reply dated 13.01.2016hasbeensenttoMSMEoni
l 121.01.2016 for examination and comments.Case is deferred to 03.01.2017.            :

ICase No。 :28/19/80¨    IParサ Name:VOITH    、lfetNo/Date:17/80-  IStatus:
I Ittil甍IX'~マ
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IDecision:The Committee noted that the flilll's reply dated 09.03.2016 has been sentto DHI on

1003.2016 for examinttion and commcnts.Casc is deferred to 03.01.2017.

No。 :10/22/80- Name:STERICAT No/]Date:17/80-

IGUTSTRINGS PVT.LTD.IALC2/2016
|                      122.11.2016

‐1器航5υ0049ソAMlシ 性ち刷iOЮ 034餅AMl夕 拮潤RTα
0510391866B寛ぉ3Ю L20171

‐ IDecision:The Committee noted that the flrm's reply dated 13.01.2016 has been sentto C&PC on‐
| 129.01.2016 for examination and commcnts,Case is deferred to 03.01.2017.

No.:15/22/80-

,HQ File :RLA File

Parサ Namei VITROMED  IMcet No/Datc:17/80-  iStatus:  |
IHEALTHCARE        IALC2/2016        ,Approved l

::01/80/050/00496/AM15/  1:05/24/040/00371/AM15/

両十一-1
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IDecision:The committce decided to ratitt the n0111ls in line with AA No.0510347757 datedl

:

|

No.0510347757 datedl

10

Import item No.l '- Net + 2%;

Import item No.2:- 1.05 Kg./Kg content in export product;

Import item No.3 to 9: on repeat basis as per AA No'
28.02.2013 and
Import item No.10 & I l:- As per packing policy.

1Re may take further necessary action accordingly.



l l玉‐ I^_TL^I__:三 _JI耳 ■ T~~■■｀‐Decision:The commitee decided to ratltt the n0111ls in line wnh AA No.0510391366 dated

26.09.2014 as under:―

(i)

(H)

(面 )

Import lem No.1,2,4&5:on repeat basis as per AA No.
26.09.2014.

Importitem No.3:-1.05 Kg./Kg cOntent in export product;

Importitem No.6&7:― As per packing policy.

No. 0510391366 dated

RA may take further necessary action accordingly.
|

: ICase No.:56/2/80…     Parサ Name:VEE KAY  IMcet No/Date:17/80-  IStatus:
1 1ALC2/2016        1VIKRAM&CO LLP   IALC2/2016        1Deferred
1  1                     1                      122.11.2016            1

,1l HQ Fiit¨

 ~    ‐
  :良LA Fi18     

‐
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l ::01/80/050/00059/AM17/108/24/040/00465/AM15/ 17.03.2015     1Date:03.01.2017

1 1DecisiOn:Tllc COmmittcc notcd thatthc Arm's applicatiOn has bccn scntto MSME On 26.04.2016

1 1fOrcomments.Case is deferrcd to 03.01.2017.

IPattNI“e:16LM6員
STEEL PVT LTD

: |            ISYSTEMS LTD。 ,    122.H.2016      1       1

● 器 品児5ν0050″AMly性 が l,OЮ0382/A  Lic.Nげ
Datα 0510392129 0eた r  l

M15/25.H.2014      Datc:03.01.2017:

: ‐Decision:The COmmittce noted that the flrm's reply dated 30.07.2015 has been sentto C&PC oni

1  06.08.2015 and addttional reply dated 30.09.2015 also sent to C&PC on 09.10.2015 fo1lowed byl

l  reminder On ll.01.2016 for comments.Casc is deferrcd to 03.01.2017.              |

i  Case No.:61/2/80-

121ALC2/2016
IMeet No/Date:17/80-  status:  |

IALC2/2016       1Approved l
122.11.2016            1         1

「薔胤∬22βト IParけ Name:VITROMED
,HEALTHCARE
|

Mcet No/Date:17/80‐   IStatus:
ALC2/2016       1Approved
p2.11.2016    ‐

|

IHQ File IRLA File Lic.No/Date:05103921321
101/80/050/00497/AM15/  :05/24/040/00370/AM15/  125.11.2014            1
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:|(ii) ImpOrtitem No.12&13:― Net+2%and                   i

li(iil) ImpOrtitem No.16&17:‐ As per packing policy.               1, |                                                                    :

i lRA maytake fu■ her necessary action accordingly.                    :

Name:      IMeet No/Date:17/80- lstatus:        |

:MOTHERSON SUMI  ALC2/2016



the im&RA).
RA may take further necessary action accordingly'
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3MSME dated 22.11.2016 has raised deflciency in the fll111'S application and decided to send it

the f11ln to fumish reply(copy tO be sentto■ 1111).CaSC iS deferred to 03.01.2017.
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1 lHQ File
1 101/80/050/00200/AM16/
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iCase No.:12/13/80‐ Party Name:

IMOTHERSON SUMI
.SYSTEMS LTD.,

IMcetNo/Date:17/80-
IALC2/2016
122.11.2016

'Status:

Deferredi ier.czlzots

16.HQ File

101/80/050/00262/AM16/

IRLA File

l:05/24/040/00164/AM16/

ILic.No/Date:0510394802 1Defer

i03.07.2015        1Date:03.01.2017

rittee not.a itui the firm's application dated 15'01'2016 has been sent to
Decision The Committee noted that tne Ilrm s apprrc.atrurr ""'YY i;"^,'i;;"'"'
MSME (Chemical) on26.04.2016 for comments. case is deferred to 03:01 2017

|

れ
1鰹棚寵
Wm_ Status:

Deferred

ILic.No/Date:0710108470‐ Defer      l
106.07.2015        1Date:03.01.20171
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| :ALC2/2015         1NJECTOPLAST     IALC2/2016        :Deferred    l
:  I                 PVT.LTD          22.H.2016         1          1

1181HQ File          lRLA File          Lic.No/Date:0610038194 1Defer      l
l ::01/80/050/00281/AM16/106/24/040/00016/AM16/17.07.2015       1Date:03.01.20171
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| lon 30.09.2016 for comments.Case is deferred t0 03.01.2017.                   ‐
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‐ IALC2/2015        1MOTHERSON SUMI  IALC2/2016       1Deferred    l
l  l                lSYSTEMS LTD.,      22.H.2016         1          1
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 101/80/050/00265/AM16/  :05/24/040/00199/AM16/ 23.07.2015            1Date:03.01.2017
‐
  lDecision:The Committee nOted that the■ rm's request dated 18.07.2016 has been sent to C&PCI

.  on 28.12.2015 and irm's request dated 18.07.2016 for repeat bases also sent to C&PC on‐
| 110.08.2016 fOr examinatiOn and commcnts.Casc is defcrred to 03 01.2017.           ‐

iCase No.:6012180- iParty Name: Meet No/Date:11180- status:) iALCzl20l6 TMOTHERSON suMI ALC2t2o16 ,Deferred

.'''SYlTEMSLTD.,22.ll.20l6
,n HQ File RLA Fite Lic.No/Date:0510395077 Defer"" :01/80/050/00063/AM11l :051241040100196lAM16l 24.01.2015 ;Date:03.01.2017

Decision: The Committee noted that the firm's request dated 18.07.2016 has been sent to C&pC
I ton 28.12.2015 and firm's request dated 1 8.07.2016 for repeat bases also sent to C&pC onI il n no lnr < c^- ^-.^-:-^.:^-^ ^-- t - -1 110.08.2016 for examinatiOn and cOmments.Casc is deferred to 03.01.2017.

i- lC^" N*sslzts0-- - --Fr.rv N; M"rt N"/D"t- I ?/8G -Ft"tr*| 'ttcztzorc lovNeueuc tlttcztzorc jDeferred

" 
, TTECFINOLOGIES 22.1.2016
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夕ヽ5ate:0710108626 1Defer

l:01/80/050/00086/AM17/1:07/24/040/00168/AM16/119.08.2015        1Date:03.01.2017

Decision: The Cornmittee noted that the firm's application has been senr ro MSME (Chemical) on
;26.04.2016 for comments. Case is deferred to 03.01 .2Oll.

IRLA File ILic.No/Datc:3310030241

::01/80/050/00342/AM17/ |:33/24/040/00004/AM16/ 07.09.2015
'Decision: The Committee
. 1 4. 1 0.20 1 6 for comments.

noted that the nIHl's applicatiOn dated nil has been sent to E)HI on

Case is deferred to 03.01.2017.

ase No.:1/13/80-

夢♯
d貿

ll織d

Status:
Deferred

Par●7Name:GREAT
INDIA STEEL
IFABRICATORS

Filc

IDate:03.01.2017

IPa■y Name:GARDNER Mcet No/Date:17/80-

:AEROSPACE PRANITA:ALC2/2016
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I   Case No.:80/2ノ 80¨ :Party Name:
IDYNAMATIC
lrp,crnioLoGlES
:LtVltf,o,

| IALC2/2016

lti`:ヽ 6′bate:o710108867 1Defer

112.10.2015 rDate:03.01 .2017',

０８７
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ｍい‐‐・２０‐６
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ln".i.ioniine committee noted that the firm's application has been sent to

,fo..ornrn"nts. Case is deferred to 03'01 '2017 '

MSME on26.04.20161

lCase No.:4116180-



vide their U.0. dated 19.09.2016 sent to the 
「
11111 0n 24.10.2016 and decided

reminder to the firm to furnish reply failing which the case will be rejected without
with direction to pay applicable custom duty with interest for EODC.
Case is deferred to 03.01 .2017.

」Li「 fln猛 1
furthernoticel
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l

汗11螢
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~1食

燎ξこ|はr.熱N壺無♂5 1総R:僣麟が:臨:~
|                 IPRIVATE LIⅣ IITED   ‐22.H.2016         1

1HQFi18           1良LAFilさ          ti`:ヽ 6'5五i`:00166`'ラ iう ibもfei   ~~

9191イ ,9`9,9/????9件 Yl,4_19?`,1491919,199件γ16/13.10.2015      Datc:03.01.2017
rDecision: The Committee noted that the firm has not replied to the deficiency (raised by DHI)
vide their U.O. dated 19.09.2016 sent to the firm on 24.10.2016 and decided to send final;) rnc rrrrn on z+.|u.zuto ano oectded to send tinal
rreminder to the firm to fumish reply failing which the case will be rejected without further notice
with direction to pay applicable custom duty with interest for EODC.
Case is deferred to 03.01.2017.

| ICase No。 :19/16/80-    IPa“ y Name:AZAD    Mcet No/Date:17/80-   Status:     |
| IALC2/2015        1ENGINEERING      ‐ALC2/2016        1Deferred    l
l                  PRIVATE LIMITED   ‐22.H.2016         1

|1協雇j蕊1↓1:場鍬鳳誠↓ぶ蹴鸞
赫価め断
:鳳島五:|: |… ―          ■   _  …  …″_‐ ‐ ――  ― ― ―  一 、 _ ―   一  ヽ

| IDecision:The Committee nOted that the■ 1111's reply dated 22.09.2016 has been sentto DHI onl

16)|::肘 :ぷt鳳ユJ糧翼撲胤T胤封iち鵬:・
2鋭 6 Ms beell JЮ  sent b DⅢ  On

| ICase No。 :4/2/80-     ,Parサ Name:THERMAX IMeetNo/Date:17/80-  status:
|  IALC2/2016         1LTD。 ,             IALC2/2016        1Deferred

122.11.2016       1

132 1HQ File           RLA File          Lic.No/Datei31100657461Defer132 1HQ File           RLA File          Lic.No/Datei3110065746 1Defer      l
l 101/80/050/00007/AM17/131/83/040/00106/AM16/ 02.H.2015        Date:03.01.2017

: IDecision:The Committee nOted that the flllll's application has been scntto DHI on 26.04.2016 fol

l lCOmments.Case is deferrcd to 03.01.2017.

| ICase No.:81/2/80-     Party Name:        IMcet No/Date:17/80-  status:     |
I  ALC2/2016        1DYNAMATIC      IALC2/2016       1Deferred    l
‐ ‐               ITECHNOLOGIES     22.11.2016                  1
33               1LIMITED,         |              

‐         1

1 鷺 乱 鬼::;:::::/1↓ |,1,,11,:;:::::,1  1お
｀ 6'5嘉8bウ bio9bi2 DeL:~~~1

、M16/ 05.H.2015       0atc:03.01.20171

1 1Decislon:The Commitec nOted thatthe■ rln's applica」 On has been sentto MSME on 26.04.20161

i  Case No.:25/2/80-

IALC2/2016
`Parけ

Name:ALSTOM
ITRANSPORT INDIA
ILIMITED

IMcet No/Date:17/80-

IALC2/2016
122.11.2016

lStatus:
I

iDeferred

,301HQ File
l :01/80/050/00028/AM17/

IRLA File           lLic.No/Datei3210077724 1Defer
i:32/21/040/00079/AM16/ 19.10.2015            ‐Datc:03.01.2017

lDecision: The Committee noted that the firm's application has been sent to DEIT on 26.04.2016
,for comments. Case is deferred to 03.01.2017.
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| 'case No.:27/2/80-
|  :ALC2/2016

1  :

,41器航5υ0003餅AM17
r rDecision: The Committee

. ,14.10.201 6 for comments'

lcase No。 :2/2/80-

:ALC2/2016

1搬譜需:密需.,性蹴:Tα
脚~

|          '2.11.2016

11:分111,:;:::ijl:||:; 

‐
職.111」R:ざ

:6」 ibtt6:°ウ

,"t"d;h;t tt. n..;t"*ply Ct"d-0i' 10';016 has been sent

Case is deferred to 03.01.2017.

IParり Name:OPTIMA
IWIN3S PVT LTD

lcase No.:14/25/80¨

IALC2/2015
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pproVed l

22.11.2016     :    |
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..Import item nos. I to l1 and 16 to 20 as per GN-4 for engineering products and Importl

ite; nos. l2to 15 on netto net basis"' 
i
i

may take fuither necessary action accordingly 
i

い

一

iMc乱 6ヽ'Date:17/80-  iStatus:

鰤 」
~~~丁
膏 8ヽ

IALC2/2016

122.11.2016

IDeferred

一 ユ1し o`/Ditc3410041684:Dettr
:Date:03.01.20171

:34/24/040/00208/AM16/ 119・ 11・ 2015
I :0 1 /80/050/00005/AM 1 7/

*', uppii.ution tut U".n sent to MSME on 29'08'2016 :

Decision: The Commlttee noted tnal rne llrllt s aPPrluctrvrr

:孔I13mmentS.Case is deferred to 03.01.2017:

|

lParty Name: LARSEN &
lrounno LIMITED

No/Date:17/80-

:ALC2/2016
122.11.2016

精o蒜耳
~~~~~~画面温 lti`.ヽ 6/Date:0310800343 1Defcr

1361:61:6あ 50/00454/AM16/103/95/040/00567/AM16/
120.11.2015 IDate:03.01.2017

「
Vg::i話

∬FギIξЪ:品島岳とも1品ai農

“
`五

i“ iaζ A品8薇おdi圭 8堂ゴTttfl露tFl:ml
|1鮒鶴ば硫Ⅷ顎酬 Lぶl為揃

jtt」ζ√81nd“面nd∝。■eimわ和面血:
_  ..    ^  ,     `・ ___■ `L■ 1_^^● :^n+^ハ●、ァ'nnllcnhle l|“terSem Ю me nm m zt照
基III量画1静鷺ew.h“ rection m pり叩メ

iCablei

l Ⅲeplyfailingwhic,the CaT w n17                   1
黒砲詳:I写轟I椛恩ILrЁ6DC.taseぉ detHedわ 0■ 0■ 201■

「 甲 認
/2/80-~~帯

野
酔欝繋諄
黎報箕羽駐
抑
二殴
d甍

:RLA File ILic雨3/Datも :0510396448 Pctr
137 1HQ File

:′ :品 :;ん50/00025/AM17 F65/23Ю40/00352/AM16/'7.H.2015
Dut.'03.0t .2017'

:U1/OW υυυ VVυ″′昼1▼・・月 ・
V´′

Fltti:4“
;ζ
五

`pliぎ

農ioA A基

`と

もAきも品 16 MSM百も五うと5t.20161
ibLtiξ i611十五eёも

“

hi品もA618b |

:LIIttments.case is deferred to 03.01.2017:
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I  T勇1奮・ 破茄τ面滉品硫おDHI嗅

1 1CaseNo。 :82/2/80-     Parり Name:        Mcet No/Date:17/80-  Status:     |

1今
LC22脱 6  ?藉

81∬  ALCν
矧 6  peね rd i

‐22.11.2016            1             :

10島 百ぉ ―
一
■ WIil― ―

■ 、65表α蒟 面 69198視各
~|

| 101/80/050/00085/AM17/107/24/040/00325/AM16/ 23.12.2015       1Date:03.01.20171

1露咄縄癬漱鷹無:敏童潔二需需常Ⅲ“
轟おMSMЁ品え山

`|
:

「F  ~隔畢F~~頭F蔵
百

[:1二 lIII:I 

「~:~~~~~~…………
|

,Deferred

DeferIHQ File           lRLA File          Lic.No/Date:0610038292

41191ダ9`9,9499159/AM16/106/24/040/00043/AM16/ 31.12.2015

黒
|

Date:03.01.2017

Decision: The Committ.. noi"a that C&PC vide OM No.460lll25l201l-PC-il dated 09.06.2016
lprovided comments. However, NC pointed out that the name of the export product is not clear and

'also 
quantity mentioned in the AA is in numbers while in the comments it is mentioned in Kg.

rHowever, C&PC has not replied to the reminder sent to them on l2.Og.2016 and NC decided to
;send another reminder to C&PC to expedite reply. Case is deferred to 03.01 .2017 .

汗|  ~
i lHQ File

142101/80/050/00013/AM17/

I Decision:The Commi■ ec decided tO ratitt thC nOlllis bascd upon w」 ■en
l lMSME宙 de UO No.TL-13024/109/2016-MMM&A―DCMSME dated 23.H.

: lthe frm&RA).
I RA may take fu■ hcr neccssav action accordingly.

|

lf霊胤露
2y8卜  賂、買:3NSUM I造き州7α爾8)認胤d

i l            SYSTEMS LTD.,    122.H.2016      :
143責01i18 ~…

 ‐~    IRLA rile  ~ ‐―
 ti81責 6′btti`:6610」うウ,651bもfer  ~

| 101/80/050/00443/AM16/105/24/040/00487/AM16/ 06.01.2016       1Datc:03.01.2017

:  IDecislon:The Committee nOted thatthe f11lH's reply dated 26.05.2016 has been sentto C&PC on

1 03.06.2016 for comments.Case is deferred tO o3.01.2017.
子

寺忠需F蒔専F壼ぬ嶽ナ
1｀7/80-甍品

1
1                        122.11.2016            1

■LA me~~   ~ ~tお :ヽ 6/Ditよ」41604iウ恵
`| ~:34/24/040/00251/AM16/  105.01.2016       1

recommendation of
2016 (copy sent to

44た蕉ご高 雨 蒟 証
~~¨~PaO Natt PYRO… … …

Meet No/Dttc:17/80- iStatus:



IP面~~漏需漁蔦yl潔評
~~町 ~|

|                 IPVT.LTD          1                1          :I:PVT.LTD,]:
,He File iRaA File ,Lic'No/Date:1710006239lDefer

Decision: The Committ"" not.a tnultt. iil-h;a not ieplied to the deficiency (raised by DIPP)l

lrla" ,'fr.ir U.O. dil 13.10.2016 letter sent to the firm on 24j02016 and decided to send final,

rreminder to the firm to furnish reply failing which the case will be rejected without further notice 
'

IW■h direcdon to pay applicable custom duサ
wれh interest for EODC.             1

1case is deferred to 03.01.2017.                                    1

Decision: The Committee noted that the firm's reply dated 0l .09.2016 has been sent to MSME on

:_臨温轟硼謳嚢露認鶯蕊鸞
beensentЪ  DⅢ m%Ю4別 61

1警
辮面に

:HQ File

:資壺辮
/80-~樹敷話帆

芽搾
血
1熱
:■

1撫1彙鷺籐憮鷺轟燃1獄露盟犠i霧
I Ⅲl腎,TⅢl,1111,9■ T,11)91,9_1,中やT'P'IPI?91Fl  __ __…  ….■

1:01/80/050/00373/AM17/

10

i E"."Nritstusu -- F".tyTr*", DEE - iM*tN"/D"ttl?sG pt"t"t i

i i;lff;;i;'""" lbs1eiopMENr i*Lc2t2ot6 iDererred 
II rrruvrrrurv EftffE*i irb. \i:t.zoto I __i

レ7耐~~'W
1 101/80/050/00078/AM17/1105/23/040/00442/AM16/

ti農 1五 81名杵lξ五|コお憂i6A五五ζも88五ζ8薇 1。 DHI on 26.04.2016 brllDecision:The Committee noted

lexamination andcomments.Case is deferred to 03.01.2017.



1懲1潔iぶf:肥露祀輩
d tllatぬ e frmヽ apメ icatiOn htt b∝n輛ゎMsMEon04 Ю2“ 6
3.Case is deferred to 03.01.2017.                     :

‐ ICase No。 :63/2/80-

| IALC2/2016

Paty Name:DEE
DEVELOPMENT
ENGINEERS LTD.

RA may take further necessary action accordingly.

IMcet No/Date:17/80-   IStatus:   |

・
ALC2/2016        1Rttected l
122.11.2016       1     :

Lic.No/Date:0510397502       1
104.02.2016            1         :

1警

淵

朋 卜

押

溜 げ

MY ttrd獅

1織
di

,41鷺 轟万:↓:::;11↓ 1,鷺 分ζl,:/::;::1 1お
｀ル5農&ぬ 16憲 bbl」 8D8ぼ

~ 1

M16/108.03.2016      :Date:03.01.20171

1 p`cisi`轟
‐
Tl18‐ёも轟ふ益88鳥133‐llttti31品 五ヽ昂18ati。五五五ζ

`さ

品

“

Itt6 ё庄lё 6A,こ 6と,6161

「 1蓋
濡P直
~押
蕊鸞繭
F~芽

i覆

=7/80‐

~l需
静
¬

1541HQ File          lRLA File
l l:01/80/050/00091/AM17/ :03/95/040/00950/AMl`/

Party Name:ARCELOR   、Mect No/Date:17/80-
MITTAL DHAMM      IALC2/2016

,for examination and comments. Case is deferred to 03.01 .2017. |

下
~孵
r17/80‐

~:蘊
『
~~

蔦71   而0652百i薫ti瓦再, :ur/6u/u)u/uul)6/AMl // :U2/Z4lU4Ol0020llAMl6/ '03.03.2016 Date:03.01 .2011:
Decision: The Commiftee noted that the firm's application has been sent to MSME on 26.04.2016

liro,examinationandcomments.Caseisdeferredtoo3.o1.2ol1,

151霊掛lilP′
8)

11

,status: 
lrApproved 
'

File           lRLA File

Name:ゝ41NDA
SILCA ENGINEERING
PRIVATE LIMITED

IMcet No/Date:17/80-

IALC2/2016
122.11.2016

iStatus:

:Deferred

:51 HQ File           iRLA File ILic.No/Datc:0510397530 1Defer

::01/80/050/00071/AM17/ 1:05/24/040/00541/AM16/ 108.02.2016 IDate:03.01.20171

Decision: The Committee noted that the firm's application has been sent to MSME on 26.04.2016Lfor examination and comments. Case is deferredto 03.01.2017.

:521HQ File :RLA File
::01/80/050/00070/AM17/ 1:05/23/040/00472/AM16/

lMeet No/Date:17180-
,ALC2l20t6
|zz.tt.zorc
ILic.No/Date:0510397548:Defer      i
09.02.2016       1Date:03.01.2017

iCase No.:67/2/80-

:ALC2/2016
IPa=y Name:ECOCAT
IINDIA PVT.LTD. 1織d

lDecision: The Committee noted that the firm's application has been sent to MSME on26.04.2016 i

lfor examination and comments. case is deferred to 03.01 .2017. I
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叫   FI面

輛蕊蕊;蔦声
~i繭
編蕊百   1~~|2016   土__覇
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・ .   ____^^-4^^r nIDDI

lDecision : The committ". J..iA.d to ratify ih. not,nt fu'ed upon the written comments of DIPP 
'

ffi;;.i,Dil2oto/TSw/55dated18.1j.20l6asunder:-
,

i - - -- ^^4 11 irr af imnnrt l

1.  Net weight Of eXport item mav be Specified as 993 Mtt COntaining 941.52 MT Ofimport

2.

items at Sl.No.1&2.

DeSCriptiOn of import items at SI.No.1&2 may be amended as″
HOt Ro‖ ed Non A‖ Ov

Steel Sheets/Plates/COi1/Stttps ofthickness exceeding 10 mm″

lmportitems at SI.No.1&2 sha‖ be Of relevant grade&thiCkness as cOntalned in eXport

items.

Quantities of import items at SI.No.1&2 put together mav be restriCted as 988.59 MT

and may be a‖ oWed as l.05 Kgs./Kg.contentin exportitemsb :́"^へ r´ハntう inoバ in oxnort
;ffi;ffir'.,'ri. *". : sha, be of rerevant grade, shape & size as contained in exportr

l

products' , -- i na v-- tvn anntont in try 
i

Quantity of import item at sl. No. 3 may be allowed as 1'02 Kgs'/Kg' content in export I

l

items.

7 , lmport item at Sl' No. 4 may be allowed as applied for being less than o,3 % of FoB value

of exports.

Quantities of import items at sl. No. 5, 5 & 7 put together may be restricted as 19'972

MT.

take further necessary action accordingly'

-io^ ' - -- --6.*.,N^,-". an6pioR 
-- lM*iN;/Drt."l?sG isi"t'* -1

i i Products'
i i 4. [ffi'" import items at sr. No. 1 may be restricted as 213. 83 MT and mav be arowed

as 1.05 Kgs./Kg. content in export items'

5.lmportitemsatSl.No'2&6puttogethermaybealloweduplo2%ofFoBvalueof

6. iilr"J,s.,", of import items at sl. No. 3,4 & 5 put together mav be allowed as 4'276 MT'

6.

8.
ヽ
　
　
　
ＡＲ

:  |:Ul′ Oυ′υυV′ VV■ ′■′`｀■'■ '′
′    ,                                    _一 ~   ‐           |

ti:`ど 1も Ittifyllど五8:高:も五ζιatlontllewriien cOmmentSOfDIPP,| IDもtisi3fi十五ι

`3ilふ

話しもとし

' 
dヽcID No.12/96/2016/TSW/56 dated 18.11.2016 as under-            1

-.^--:r:^r ^- 1^o ,f q NrT rnntaining 203.64 MT Of:t^- a^r, ha c^oartlafl As /1t.7-LLJ lvl r rvr rrsrr rI rb
lr.Netweightofexportitemmaybespecifiedas2og.225MTcontainingI
I import items at Sl. No. 1. - ,- _ -_^^r^.r ^. ,, rJar an1a4 I

56: Z. Description of import item at Sl. No' 1 may be amended as " Hot Rolled Non Alloy Steel 
i

:: '' 
I*"itl-oo,Jcoit/s.'ips of thickness exceeding 10 TT"

i ,. ilil ia", ., sl. No. 1 shalt be of relevant grade & thickness as contained in export

i,---

IRAmaytake further necessary action accordingly' J

|‐
|こ:ξどヽ 6.:3/5/80-
1571ALC2/2016

獅扇
…

:0‐
一
陣tuy~IPa●y Name:ARCELOR

IMITTAL DllAMM

'PROCESSING PVT.LTD.
:    _  ‐      ―  …

12

\ALCZl20l6 iAPProvedi-1



■Q Ⅲe   RLA me、
M16/1悧鼎
αma.9‐  ‐101/80/050/00152/AM17/  :04/24/040/00254″

:Decision:The cOmmittee decided to ratltt the nOrms based upon the w面■en comments of DIPP,
vide ID No.12/96/2016/TSW/57 dated 18.H.2016 as unden―                 |

1. Net weight of export item may be specified as 2743 MT containing 2669.84 MT of Hot
Rolled Non Alloy Steel Sheets/plates/Coil/Strips.

2. Description of import items at Sl. No. 1 & 2 may be amended as " Hot Rolled Non Alloy
Steel Sheets/Plates/Coil/Strips of thickness exceeding 10 mm"

3. lmport items at Sl. No. 1 & 2 shall be of relevant grade & thickness as contained in export l

items.
4. Quantities of import items at Sl. No. 1 & 2 may be allowed as applied for viz. 20 MT &;

2472.4 MT respectively being less than the net content in export items.
5. lmport item at Sl. No.3 & 7 put together may be allowed may be allowed as applied fori

being less than 1.5 % of FOB value of exports. l

6. Quantities of import items at Sl. No. 4, 5 & 6 may be allowed as applied or i.e. 13 MT,

, 18.2 MT & 2.7 MT respectively.

' RA may take further necessary action accordingly.

―
―
壼

再島掲5γ蕊蔦

「

     需霊罰而蔦蕩
「

~~
3.2016    1

IDecision:The cOmmiice dccidcd tO ratitt thC nOrms based upon the w」 雄en cOmments ofDIPPI
vidcID No.12/96/2016/TSW/58 daled lR ll,016,Q llnHρ r・_                `
～

idcID No.12/96/2016/TSW/58 dated 18.H.2016 as品
ここII~r…

…シ ……… “
VV・ uniVHし。V・ ν・・・

1

: 1. Net weight Of exportた em may be specried as 408.03 Mtt containing 364.15 MT of Hot

1 1    Rolled Non Alloy Steel Sheets/Plates/Colソ Stttps and 33 MT ofimpOrt ttems at sl.No.1,3
1 1   &4.

1581  2.  !rnport items at slo No.1,3&4 sha‖ be of relevant grade′ shape&size as contained in
1  1      ^、 ._^ュ __― J‐ ―‐―

:  l      eXpOrヒ
products.

′3&4 put together may be restr:cted as  33.66

;.contentin exportitems.
may be amended as〃 HOt Ro‖ ed Non AIloy Steel
xceeding lomm″

I i 5. lmport item at Sl. No. 2 shall be of relevant grade & thickness as contained in export
prod ucts.

I i 6 Or r:nf itrr

i less than the net content in export items. 
1ii :

lti
i 1nA may take further necessary action accordingly 

]
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月8) 1設
詩糧柵 sl造ぎ州7α
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l ‐            ILIMITED       122.11.2016      1       1

159■。ri18         kLA li18        1Li`ヽ 6,b農もlii166'恵 iうζ ibもfei     l
l 101/80/050/00159/AM17/ :‖ /24/040/00010/AM16/ 18.03.2016       'Date:0301.20171

1 1Dttiζ16i:十五
`ё

6ふ島iice l。 18a tittt tl18 il轟 ;ζ ttaa屁1も Aふi iAfol轟五ti6h a畠831416ケ 126i``8ntお
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:1画薫
「

画 面 茄 面 群 exalnhttiOn and commen菫

‐
  |         ‐        … … … …… …

町 ¬

i-ic"* N*r42/11l8G - purryN"*., FREEDOT*A M""tNorout",rzlau -rt"t'- 
---:

,i \ALC2t2Or6 iilfHdMii pmvnre ,x-C2tzoto iDeferred

1 I [IMir-eo,' \zzlt:0r6 i ----*li ;* "r-; ; ...,- - - - irl; Nn/F)are:0410161852 lDefer
162lHe File -- fn Fil"t-*------m.N.lo","o+tototasz q

i l:0r/80/0s0/003 tstunllt .\i11i"i1i;1+yyyoryyl \7'-;i+zue----r-.--r**#Hi

繭鶯 驚i篇11蘇霧難暇綴
酬面面h面鋤Ⅲ
I.01.2017.       1

I t#;;, ,* a;..r,*" *"d tt,u. th" fi.*,r "ppl["t.. 
tt". u*, ..,t to MSME (chemical) on

,1ii.oo.zoro ror "*u#*tl* 
u-no to"tntt' cuti it-*f:rr"gt903i12017' "_-

狂i整壺 螢 通 1   1型 9皿 搬 ¨ 型 些 里 二
一
一二

|:癬
M直
1螂納

|  |           _  _  _  __  ―  ‐      ‐     ~  ~

IPaiyName:VEELINE No/Date:17/80-
|

|「

icase No.:10/14/80-

:ALC2/2016 IMEDIA LTD. IALC2/2016

'2.11.2016IRLA File IЁic.NO/Date:0210206670 IDefer



1綿鳳鳥ふ二;犠魔鳳∴11二
'1需

策品Я“
鏡
“B量焼iふ :|I Dettibi:ihe ё6“

“

li8816おatAtt tll`fll轟ちζあゎii`農ioII基 6661‐きもit16 MSЙゴ(ёheMi3血,8=
| 129.08.2016 for examination and comments.Case is deferred to 03.01.2017.            :

| ICase No.:27/11/80-   IPa口 けName:BOYSEN‐ IM8&ヽ 6'b農よi"な 0」  lstith::  ~ 1
1 1ALC2/2016        11NDIA LIMITED     IALC2/2016        1Deferred    l
 ヽ |                        |

:810he‐
~ lLA品 ~~~‐

鶴 驚 ょ

“

而端 ふ さ書
…
Ⅲ

: |:01/80/050/00300/AM17/ :05/23/040/00086/AM17/ 30.05.2016       1Date:03.01.20171

:義t漁11漱喩鷺懐悦最f青疵青|::"面“
品おM血品

"血
加
|

,Decision: The Committee noted that RA & firm are being reminded to send 4 sets of completel
application forms to DGFT HQ for consideration of the case. Case is deferred to 03.01 .2017. 

i

70

「

Name:NETAFIM

iCase No.:2/11/80-    IParけ Name:NETAFiM IM861｀ o/biお liウ/861  1stiti`:  ~ |
4LC22016    :RNGA■ ONNDR I銭

rttT    Peた
rred  

‐I                IPVToLTD.

IHQ File          RLA File         titiヽ 。/Dat`i341oo4,分 うな,De亮:     |
101/80/050/00275/AM17/134/24/040/00280/AM16/:01.06.2016       Date:03.01.20171

Decision: The Committee noted that the firm's application has been sent to MSME (Chemical) on
'16.09.2016 for examination and comments. case is deferred to 03.01 .2017.

ICase No.:3/11/80-

15

Mcet No/Date:17/80-

:

猛篤 ぶ 器 鵠 f・

IENTERPRISES PVT.
lLTD.,

No/Date:17/80-
IALC2/2016

122.11.2016

貯
6鐵
函荘戸
~~~~~~~~:こ

扇而要
~~~~~~競

誌面幌こMIδ161944 Defer=~~~~´
|  |:01/80/050/00359/AM17/ ::04/24/040/00034/ANI11 7/ 119.05.2016 IDate:03.01.20171

|  ICase No.:33/11/80-

| ,ALC2/2016
Namc:AZAD

ENGINEERING :ALC2/2016 jDeferred 
I

II   PⅢ VttE HMⅡ D四 ″ 0‰

高 品 3許 ― |:671褻ΠL~~~~~~―
―
IRLAFile…

…~~~~~―
獲i昴こぁ

|:01/80/050/00306/AM17/109/24/040/00069/AM17/ :26.05.2016 :Date:03.01.2017:

, ,Decision: The Committee noted that the firm's application has been sent to DHI on Zq.Og.2O t O ior i

iexamination and comments. Case is deferred to 03.01 .2017 .

1 1CaseNo.:1/11/80-
l tALC2/2016

Pa●y Name:NETAFIM
IRRIGATION INDIA
PVToLTD.

No/Date:17/80‐

:ALC2/2016
122.11.2016

Decision: The Committee noted that the firm's application has been sent to MSME (Chemical) on
1 16.09.201 6 for examination and comments. case is deferred to 03.01 .2011 .

lStatus:
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I lDecision: The Committee noted ttrat tn" nr.t apptl*ion has been sent to MSME (Chemical) on 

1

i lf e.Oq.ZOl6 for examination and comments. Cus"i, deferred to 03'01'2017' *-*--l
l- I " ""- -
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HQ File RLA File Lic.No/Date:04101 62024 Defer
:01/80/050/0 O253lAMl7l :04l24l040l0}O44lAMlll 08.06.201 6 Date:O3.0 I .2017

Decision: The Committee noted that the firm has not replied to the deficiency (raised by MSME)
,lD dated0T.ll.2016lettersenttothefirmon0T.ll.2Ol6anddecidedtosendfinalreminderto,

: the firm to furnish reply failing which the case will be rejected without further notice with
,direction to pay applicable custom duty with interest for EODC. Case is deferred to 03.01 .2011. ,

case No.:32 lll/80- Party Name: ISGEC Meet No/Date:17180- Status:

,ALC2l20l6 HEAVY ENGINEERING ALC2t2or6 Approved ,

LIMITED 22.11.2016 '

Hq eiie il-a eii" ilic.No/Date:0510398746
:01/80/050/00305/AMl7/;05l23l040t0}tl}tAMl7t 08.06.2016

Decision : The committee decided to ratiflz the norms based upon the written comments of DIpp
vide ID No.12l96l20l6lTSWl77 dated l8.l 1.2016 as under:-

77 1. Net Fabricated weight of export item may be specified as 16 MT. j

2. Word "Relevant" may be prefixed with the descriptions of import items at Sl. No. 1 & 2. l3. Quantity of import item at Sl. No. 1 may be allowed as applied for i.e. 7000 Kgs. as L.0417
Kgs./Kg. content in the export item.

' 4. Quantity of import item at Sl. No. 2 may be allowed as 3801 Kgs. (2815 Meters) inclusive
of 2% wastage.

5. Quantity of import items at Sl. No. 3 may be allowed as applied for i.e. 17g Kgs.

RA may take further necessary action accordingly.
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ν8) 1搬
鶴∬8tttNT I造ぎ州ソ

α剛8)1認
翼d ll l            PRIVATE LIMITED  22.11.2016      1       1

1 ,HQ Filき            ,良LA 111さ      ~    Li`:ヽ 6′batも 16SibbOなケ
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■

| 101/80/050/00304/AM17/105/23/040/00099/AM17/ 09.06.2016        Date:03.01.20171

1翼

'111::納

需 漱 1鳴 1lPユ IF潔 ,驚 笙:γ祝 慮 需 精 精 1鷲 ,611asl

1781  1.  Difference in export tem and impOrtた ems wnh details of manufactuttng operations

l 1      0n impOrtた ems′ r any.

1     2.  Detalls/name ofimpOrtitem at SI.No.2 and■ s use in the exportitem.         |

‐ 1  3. Details of any Other inputs in export item′ imported or indigenous′ if any wkh valuel

l  l   thereof.:n theirletter dated 24.10.2016′ irm has informed that that they shall also use onel

l  l  indigenOus input namely,GS丁 07-IM VCK 160C22.However′ this input is the‖ st Of impOrt‐

|  l  kem atsl.No.2 and the same may be clarfied.                            |

I ICaSe is deferred tO o3.01.2017.

:Party Name:AZAD
IENGINEERING
IPRIVATE LIMITED

Mect No/Date:17/80-

IALC2/2016
122.11.2016

lStatus: 
l:Deferred 
I

tl

鰐棚調
IRLA File f j" r.r,

:09/24/040/00105/AM17/09.06.2016

no“d that imて application has b3訴面 高 DHI
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i~lcaseNo.:17/11/80-

「   ~冨
赫
嘲 Tr麗 潔潔F~016      1||     |

875藻蔦冨幕
「
葡高竃元面冨面悪勇13tea tlltt th8 1:ふ H五s161:``ii8a t6 tiさ とさi`iもAc,(島 iζ 8と も,bill

l 宙dc ID Notc No.12/173/2016-TSW/123 dated 30.08.2016)Lter sent tO the■ rln On i4.09.2016
‐  ‐and decided tO send Anal rclllinder to the flrlll tO fLlrniSh reply failing which the case will be

l l可 eCted withOut fLltther notice w■ h dircc● on to pり applicable custOm duty with interest for

l EODC HOwever,as the■ 111l has sought time to fumish the reply宙 dc email dated 18.H.2016,
| INC decided to a110w the rlrm 30 days time tO fumish reply.Case is deferred to 03.01.2017.

1        猛品面∬
~V工｀
  
「

~・・4ViV    i

‐Case No.:30/11/80-    IParけ Name:ISGEC    Mcet No/Date:17/80-   status:
ALC2/2016         1HITACHI ZOSEN     IALC2/2016        1Deferred
l           :LIMITED       122.H.2016      1

問脇蕊而1蕩臨 :」
=″
問需
万而繭r護鳳 万

器
loiだ
‐
   lLAnお    Ld、 夕bate:0310806089 1Defer

101/80/050/00289/AM17/103/95/040/00882/AM16/ 11.07.2016       1Date:03.01.2017,'ur/ou/uru/vuz6v/Awtt il :uJr95/o4u/u0EEZ/AMl6/ 11.0i.2016 ,Date:03.01.2017
Decision: The Committee noted that the firm's application has been sent to MSME on 29.0g.2016
rfor examination and comments. Case is deferred io 03.01 .2Ol j .

|:疑Ё 嚇 F1/80-~~'五
rty N品「
~~立

語 ルヽb証 17/80-
IANGIPLAST PRIVATE IALC2/2016

,Status:
:Deferred 

l
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1珈∬TED 「2.H.2016
IHQ File           lRLA File           Lic.No/Date:0310805910 Defer       l
.:01/80/050/00287/AM17/103/95/040/00207/AM17/ 04.07.2016        Date:03.01.20171

1Decision: Thc ConlFnittCe noted that the flrm's application has been sentto I)HI on 29.08.2016  1

1for exalnination and comments. Case is deferrcd to 03.01.2017.                               :

Namei PREMIER

|

| ICase No.:20/11/80-
| IALC2/2016 IHEALTHCARE PVT

ILTD
:ALC2/2016
122.11.2016

iParty Name: ISHWARI No/Date:17/80-

猿9揮Q RL    IRLA Rに [i"N./Drdoio8o6o7liD"fb. -** - IItt.ol.zorc Date:o3.ol .zotli: ::01/80/050/00293/AM17/103/94/040/00281/AM17/

i?^..,:igl: The committee noted that the firm,s application h; b;;il t; MSME (chemical) on 
;

'29.08.2016 for examination and comments. case is deferred to 03.01.2017.
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I lne may take further necessary action accordingly.

|  ,Case No.:4/14/80-

| IALC2/2016
IPaJり Name:NETAFIM  ,Meet No/Date:17/80-  :Status:
IIRRIGATION INDIA    IALC2/2016        1Approved
IPVT.LTD.           122.11.2016         :

| ■m&RA).

‐
 IRA may take further necessary action accOrdingly.

| 1lζ

`責

&i12'14海 6:~~1左 ■ NattliSё士
~~…
lM881ヽも,b五iよ iウ,86: 

¨

ヽあtiζ   ■
‐ IALC2/2016         .HITACHI ZOSEN     IALC2/2016        1Deferred    l
‐ :            LIMITED       122.H.2016       1        1

戚i〉犠電聰81W鷺静漁11鮒‖III態蟄TttI
1 lUO dated 13.10.2016 1ctter sent to the flrm on 24.10.2016 through e― mail and decided to scndl

,inal reminder to the nllll to fumish reply failing which the case will be raCCtOd without furtheri

inOtiCe with directiOntO pay applicablecustom dutywhh interestforEODC.          |
iCaSC iS deferred to 03.01.2017.

iCase No.:19/14/80-

,ALC2/2016
lfarry Name: EURO

ILABS
IMeet No/Date:17/80-
:ALC2/2016
122.11.2016

1訛d
ier ruq nre mA Fl. -lLi..N"/D"6n3108n7003 iD"f.r-*--
i P1890J0193 dletAJMtT/ l:BDafia0/003Is/AMl 7t 110.08.2016 

- -- 
loute:o 3.ot.2ot7

I P""t.i"* f ilu""ffirfi MSME;o4lo2ol6' ltor examination and comments. Case is deferred to 03.01 .2017.
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11:[IL〕
llil1/14/80‐

IParサ Name:
ICOTSWOLD
IARCHITECTURAL
PRODUCTS(INDIA)
PVT.LTD.

IMcet No/Date:17/80-

IALC2/2016
122.11.2016

|

:Status:
Deferred

,HQ File
琺危51iυ01067AMlα 猛¶鰍lα

03
::01/80/050/00370/AM17/

10807055 1Defer

iDate:03.01.2017
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おatも ille deidency(rJSed by DIPP)|
:Decision:The Committee note

ile■er sent tO the■ rln on 24.10.2016 througll e―
mail and decided to Send inal reminder to the
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lollHQ File
Lic.No/Date:3410042448IRLA File

|  lcase No。 :17/14/80… IPaty Name:KUVAヽ
「ALA IMeetNo/Dttα  17/80‐
IALC2/2016

StatuS:   |

1 1壺愛:ユハ
イ80…
  1琴ご鐘雄IIII笠

A II弾

猫了
L● .l″υV i葛

:手Lしedi

にこ昴 MENT PVT.LT■ il■い _I
1~~   |
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|

1飾 IRLA File

I「諦:6お50Ю0367AM17 10ν 9″94υ 0045ν型■_l

,2鮒樹 榊 籠鷺
論 鱒輛漱輛瀾出1024/165/2016‐ NIIヽ4M&A―DCMSⅣ

' th" firm & RA).

|   IRArnaytakellrthernecesSary

icase No。 113/14/80-
三ヽ高荷灘面扇IttctN3/Dttα  17/80- |きで

u∬

IALC2/2016 :gnBcocr & WILCOX t,ALC2l2016 lDeferred
I

:ENERGY SOLUTIONS 122.11.2016         1

|:証 ~丁‐ 略 指 蔦 満 漱 Ⅲ 繭   |
11031:01/:;尾50/00363/AM17/1131/83/040/00049/AM17/131.08.2016

電6ё。轟
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轟さも五&ca that ie i品 五五sIま お出8と お■|,嚢軽 I望謡:∴R鼎 :1需盤罰殿『謝『朧ぶ:肌挙墨織‖ギlib蔓:蝕濡鷲fll濡 :
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1101ii3    
… …‐……~RLA Filも ‐~~      lLi`:ヽ

6'5五 iさibiibb``」 461 
… …
  1

101/80/050/00364/AM17/  1:31/83/040/00077/AM17/  115.09.2016       1     1

1Decision: The Committee decided to ratitt the n0111ls baSed upon written recommendation of

lDHI宙 de UO No.3(87)/16¨ TSW(B)dtted 21.10.2016(copy Sent to the f11111&RA).      :

IRA rnay take further necessav action accordingly.                                         |

|  ICase No.:6/14/80-
AI ρ ●ノ●n■ κ

扇 温 I繭
――
画面3[ヽ3b面百L覆薄:

「  |こ五

“

責ふ::15/14/86」
｀
|五■ 圧ヽふさ:A5寺 ikhil lMもさ1ヽ6,5農81iケ /恵61  Stitiζl ~ |

|  IALC2/2016         TECH PVT..LTD,     IALC2/2016        1Deferred    l
22.11.2016    1     1

105 HQ Ⅲ e  、LAⅢ c M71蹴
鼎

αtt Ю%6342B鳶
ぉ3劇 2創 71‐   101/80/050/00365/AM17/ .:31/83/040/00082/´

I  Decision: The COmmitee noted that the■ 1111's application has been sent to MSME on

1  04.10.2016 for examination and cOmments.Case is deferred to 03.01.2017.          1

‐  ‐ALC2/2016

| |
PRODUCTS(INDIA)
LIMITED

IALC2/2016
122.11.2016

:Status:
Deferred

11龍 挽::,4海
工
■ 濡 さ識i総 ヽ

歯ё Ⅲ ル`出品漏 ¨ 品
~|

)LTD IALC2/2016        1Deferred    l

l  l   _ __      ‐_    _      122.ll.2016       1        1
11071HQ File          RLA File         lLic.No/Datei3410042554 1Defer      l
l  101/80/050/00357/AM17/:34/24/040/00181/AM17/23.09.2016       1Date:03.01.2017:

l peciζぶr i18 ё6“轟品8:1616ご titt RA tthi島 五お

“

hLお

“

島abとぉ
`ι

la 4`も lζも|と6高pleLI
l  application forms tO DGFT HQ fOr COnsideration ofthe casc.case is deferred to 03.01.2017. :

Decision: The Committee noted that the DIpm comments vide Note No.
that the firm has submitted12/108/2015‐ TSW/41‐A/R dated 29.09.2015.The Committee also noted

1061HQ File          RLA File         Lic.No/Date:3410042553 1Defer
. 101/80/050/00356/AM17/:34/24/040/00171/AM17/23.09.2016       1Date:03.01.2017

1  1Decision: The COmmittee nOted that RA&■ rm are being reminded to send 4 sets of complete

, ,application 
forml 

1o 
DGFT HQ for consideration of the case. Case is deferred to 03 .0 I .2017 .

S.No.468

Case No.A/R-01 M/s.  Decon
lndia   Plastics

Pvto Ltd。 ,Pune

HQF.No.01/80/050/00009/AM15/DES.I Lico No.&date
Meeting No.l7l17 RA.F.No.31/83/040/00231/AN(14 3110062832

dt.26.02.2014Date:22.11.2016 Request for revision of norms
Decision: The Committee noted that firm,s repty arteA Ze il.20
09.12.2015 for examination and comments. case is deferred to 03.01.2017.

S,No.469

Casc No.A/R-41 M/s.     clcB
ChenlicOn    Pvt.

Ltd.,Bangalore

HQF.No.01/80/050/00016/AM14/DE

S.I

Lic.No.&date

Meeting No.17117 RA.FoNo.07/24/040/00452/AM13 0710093506

dt.01.02.2013Date:22.11.2016 Request for fixation of norms

23



a copy of the EPCG licence vide its reply dated

further on it. Case is defened to 03'01'2017'

16 11 2015 ThC COmlllittcc dccidCd to dCliberatC

70

tiξ:::jI:→ fi:こtill罵 F子:5,lT5晨兵「 11:T¬「属[F:コ属
長昴品5]「通話15『「ΣlF「,2015 has been sent tO C“

P(

06082015, f011oヽvCd by rcminder On 23 10 2015 and l1 01 2016 to expeditc their COmmcntS_     ,  ́ _J`^Aつ nlう n17

dccided lo remind C`tPC again tO expedite COmmentS. Case is defcrCd t0 03 01 2017

ed 0201'2016 has been sent to
Decision: The Committee noter

06.01.2016 for comments and decided to await comments' Case is deferred to 03 01'2017'

血

“

引Ю&20

22 01 2016 for commentS Casc iS defCrrcd to 03 01 2017

江

“

飢 Ю3

28 04 2016 for commcntS Casc iS dCfCrrcd to 03 01 2017

and

S No4
■3罫こ雨万蕨蔵700525/AM15/DE
SI

Lic No&datc

-Case 

No. AiR-89 M/s   Frecdom
Ophthalmic   Pヽ■

Ltd,HOSur
0410159832

dt 03 12 2014Meeting No.17117 RA F No04/24′ υ4υ′υllZDZ′ AⅣllυ

R qu"s fo. u."ndm"nt-:llgts
sel

Datc:22112016 rt to C&PC on

S No4

SI

HQF No01/80/050/00073/AM16/DE Lic NO&date
caseNo A/R-90 M/s. Terumo

Penpol Ltd.,

-40/00002/AM10

5310008377

dt 28 05 2009Mecting No 17/17

Datc1 22 11 2016 rt to C&PC on

Lic No&dateb2/AM16/DE
M/s. ISGEC HeavY

Engineering Ltd.,

Yamunnagar

Case No. A/R-153

0510393476

dt 04 03 2015
RA F No05/23/040/00534/AM15

Meeting No.17117 Rl6 -f--r".t fo. .*ision of norm at

impo* item Nol-Datg22.71 .2016

The COmmittCe noted thatthC flHn's requcst dated 17 09 2015 has bCcn sentto DHI On 22 01 2016 for

commelats Case is defcrred to 03 01 2017

s No 473
HQF No01/80/050/00489/AM15/DE

SI                    _

Lic No&dttC
cascNo A/R-155 M/s. Transasia Bio

Medicals Ltd.,

Mumbai
0310790197

dt 13 10 2014
RA FNo03/95/040/00564/AMl)

Rcque"for flXation ofnO【 111
niT

,^ 。̂́
、
,_。 l A,lρa 31 o8 2015 nas ocen Sじilt tυ  υ '

S No 474
HQF No 01/80/050/00358/AM16/DE

SI

Lic No&datc
caseNo A/R ll M/s. ISGEC HeavY

Engineering Ltd.,

Noida, Uttar

Pradesh

0510395598

dt 14 09 2015

sent tO DH1 0n,^ 。́̂
,lr10'AЯ
tPA '1 03 2010 nas oCCIl
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S,No.475

Casc No.A/R-74 M/s. Atlas Copco
(lndia) Ltd., Mumbai

HQF.No.01/80/050/00028/AM07/DES.I Lic.No.&
date

Meeting No.17117 RA.F.No.03/94/040/01051/ANI106 0310375354

dt.10.04.2006Date:22.11.2016 Request fixation of norms

Decision: The Committee noted that DIPP vide UO No.l2l96l20l6-TSW74 dated l8/11/2016 has
raised deficiency in the firm's application and decided to send it to the firm to furnish reply:-

1. lnformation in respect of Sl. No. 9 of Standard Deficiency Format, for import items at Sl. No.
1to 21.

2. Quantity of export item is 1 No. of Compressed Air System with accessories, spare etc.,
whereas import items are for 5 units and the same may be clarified.

3' Basis for the requirement of 3 Nos. of Air Drying Plant (import item No. 2Il for 5 Nos. of
Compressed Air System.

Case is deferred to 03.01 .2017.

Decision: The Committee noted that applicatio, o
for comments. However, DHI has informed that the case pertains to MSME. Accordingly, NC
decided to send the case to MSME for examination and comments. Case is defened to 03.01 .2017.

Decision: The Committ"" d""
to be sent to the RA and firm) based on recommendation of DHI.

RA may take further necessary action accordingly. (case for discuss)

Decision: The Committe" not"
26.07.201 6 for colllinents. Case is defcrred to 03.Ol.2017.

S.No.476

Casc No.A/R-87 M/s. Doowon
Automotive
Systems lndia
Pvt. Ltd.,
Kanchipuram

HQF.No.01/80/050/00051/AM15/DES

・
I

Lic.No.&date

Meeting No.l7l17 RA.FoNo.04/24/040/00287/AM14 0410156226

E)t.14.03.2014Date:22.11.2016 Request for revision of norms

S.No.477

Case No.A/R-89 M/s. Larsen &
Toubro Limited,
Mumbai

HQFoNo.01/80/050/01664/AM09/DES.I Lic.No.&
datc

Meeting No.l7117 RA.F.No.03/95/040/00828/ANI109 0310501993

dt.09.01.2009Date:22.11.2016 For correction of export weight of norms

S.No.478

Casc No.A/R-75 M/s.Kern―Liebers

(India)Pvt. Ltd.,

Tumkur

HQFoNo.01/80/050/00247/AM15/DES.I Lic.No.&
date

Meeting No.17117 RA.F.No.07/24/040/00252/AM14 0710105948

dt.21.07.2014Datc:22.11.2016 Request for fixation of norms
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S.Nor
HQF.No.01/80/050/00686/AⅣ 107/DES.I Lic.No.&

date
case No.A/R¨ 76 N1/s.Kern― Liebers

(India)Pvt・  Ltd.,

Tumkur
0710047580

dt.25.09.2006
ftt""ting No'17/17 RA.F.No.07/24/040/004UO/AIVIU/

Date:22.11.2016 Request for fixation of norms
senl tO MSME on

479

6.2016 has been

26.07.2016 for collninents. Case is deferred to 03.01.2017.

tfy tt* *'rnt based uPon the written

vide lD No.l2lg6l20riliswnor-A/R dated l8'11'2016 as under:-

,,QuantityofimportitematSl.No.5maybeallowedas450Kgs.(33Nos.)onnettonet

basis".

RA may take further necessary action accordingly'

eq“ゞ億 ed 220&2帆 6膝 ∝Cn郷いυνい・
Ⅵ・

07.10.2016 and flrrn's additional info111lation dated 08.11.2016 also Sent to DH1 0n 09.11.2016 for

comments. Case is deferred to 03'01 '2017 '

S.No.482

T百孫要可覇‖石|:琴ti,|,lFFlll17ラ
:び]F二l:「][11li「 1:「ilド

t° E)HI On

07.10.2016 and f11111'S additional inforlnation dated 08.11.2016 also sent to D「

Ⅱ On 09.11.2016 for

S.No.480
4/AM17/DES.I Lic.No.&

datecase No.A/R-101 Ⅳ1/s.   ISGEC
Hitachi   ZOSen

Ltd.,Noida
0510397640

dt.18.02.2016MeetingNo.lTllT RA.F.No.05/23/040/UU4/0/AIVll

@t rot tevision of imPort item

No.5 ofnorms 

-

ffiatg22.t|.2016
fT、Ipp

s]ヽ 0.481 M16/DES.I

RA.F.NQ09242型 9221望全里1重
RequestfOr l王空12n Ofn。 1 11lS

Lic.No.&
datecase No.A/R-102 M/* Azad

Engineering Pvt.

Ltd., Hyderabad
o910061984

dt.06.05.2015
- MeetingNo.l1ll1
Oate;ZZ-t|.2016 nHI

M16/DES.II\l1/" Azad

Engineering Pvt.

Ltd., Hyderabad

case No.A/R-103

o910061985

dt.06.05.2015

/o0009唖
Meeting No.17117

R-"quettno.fi *e,olr!ryt*l
Datc 22.H.2016

slヽ o.483 咀 ダDEM

RA.F.No.092404υ 00279性里12

Lic.NO.&
datecase No.A/R-104 I\4/s. Azad

Engineering Pvt.

Ltd., Hyderabad
o910060956

Meeting No.17/17
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S.No.484

Case No.A/R… 105 M/s.   Azad
Engineering Pvt.

Ltd.,Hyderabad

HQF.No.01/80/050/00306/AM16/DES.I Lic.No.&
date

Meeting No.l7l17 RA.FoNo.09/24/040/00429/AM16 0910062809

dt.02.11.2015Date:22.11.2016 Request for fixation of norms

Date:22.11.2016 Request for fixation of norms dt.12.09.2014

Decision: The Committee noted that the firm's request dated22.08.2016 has been sent to DHI on
07.10.2016 and firm's additional information dated 08.11.2016 also sent to DHI on 09.11.2016 for
comments. Case is deferred to 03.01 .2017.

Decision: The Committee noted that the firm's request dated 22.08.2016 has bien sent to DHI on
07.10.2016 and firm's additional information dated 08.11.2016 also sent to DHI on 09.11.2016 for
comments. Case is deferred to 03.01.2017.

Decision: The Committee noted th
07.10.2016 and f11111'S additional infollllation dated 08.11.2016 also sentto DHI on 09.11.2016 for

comments.Case is deferred to 03.01.2017.

Decision: The Committ"" roted
07.10.2016 and firm's additional information dated 08.11.2016 also sent to DHI on 09.11.2016 for
comments. Case is deferred to 03.01 .2017 .

Decision:Shri PramOd c.Orpe,Chaillllan and Shri Vinay Mathur,Senior Manager(Engg。
)Of the

Arlll attended`PersOnal Hcaring'On 25.10.2016 and explaincd their imporノ
export items.As rcquested

by the■ 1lH in persOnal hearing on 25.10.2016 the commiice decided to rad～
the n01116 as per

decisiOn in respect Of AA No. 3110065291dated 24.02.2015 on repeat basis, decided in Mceting

No.15/17 dated 25.10.2016. Accordingly,nolllls inay be inodifled as per SION C-929.

RA may take further necessary action accOrdingly.

S.No.485

Casc No.A/R-106 M/s. Azad

Engineering Pvt.

Ltd., Hyderabad

HQF.No.01/80/050/00307/AM16/DES.I Lic.No.&
date

Meeting No.l7117 RA.FoNo.09/24/040/00431/AM16 0910062810

dt.02.11.2015Date:22.11.2016 Request for fixation of norms

S.No.486

Casc No.A/R-107 M/s. Azad
Engineering Pvt.

Ltd., Hyderabad

HQF.No.01/80/050/00637/AM15/DES.I Lic.No.&
date

0910061508

dt.08.01.2015

Meeting No.l7117 RA.FoNo.09/24/040/00542/AM15
Date:22.11.2016 Request for fixation of norms

S.No.487

Casc No.A/R-108 M/s.LNIIT(India)

Pvt.Ltd.,Chennai

HQFoNo.01/80/050/00262/AM15/DES.I Lic.No.&
date

Meeting No.l7l17 RA.F.No.31/83/040/00001/Am15 3110063414

dt.09.04.2014
Date:22.11.2016 Request for fixation of norms
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S.No.488

Decision: Shri Pramod C. Orpe, Chairman and Shri Vinay Mathur' Senior Manager (Engg') of the

firm attended 
.personal Hearing, on 25.10.2016 and explained their import/export items' As requested

bythefirminpersonalhearingon25.10.2016thecommitteedecidedtoratiffthenormsaSper
decision in respect of AA No. 31100652g1dated 24.02.2015 on repeat basis, decided in Meeting

No.15/17 dated 25.10 .2016. Accordingly, norrns may be modified as per SION C-929'

RA may take further necessary action accordingly'

Decision: Shri Pramod c. orpe, chairman and shri vinay Mathur' Senior Manager (Engg') of the

firm attended 
.personal Hearing, on 25.10.2016 and explained their import/export items' As requested

by the firm in personal hearing on 25.10.2016 the committee decided to ratiff the norms as per

decision in respect of AA No. 31100652g1dated 24.02.2015 on repeat basis' decided in Meeting

No.15/17 dated 25.10 .2016. Accordingly, norrns may be modified as per SIoN C-929'

RA may take further necessary action accordingly'

Decls10n:可 he commitee dCtted to modi″
the nOttS based upon the wHten

vidcID No.12/96/2016/TSW/H2-A/R/(1)tO A/R/(6)dated 18.H.2016 as under‐

HQFoNo.01/80/050/00291/AM16/DES.I Lico No.&
date

case No.A/R‐ 109 M/s.LMT(Indi→

Pvt.Ltd.,Chennai

RA.F.No.31/83/040/00069/AM16 3110065624

dt.07.09.2015
Meeting No.17117

Date:22.11.2016 Request for fixation of norms

S.No.489
@7/AMls/DES.I

i
para 4.24 A(a) (iv) for annual

Lic.No.&
datecasc No.A/R‐ 110 Nys.LMT(India)

Pvt.Ltd.,Chennai
3110065131

dt.09.12.2014Ⅳlceting No.17/17

O"tg52.t1.2016

S.No.490
HQF.No.01/80/050/00456/AM16/DES

Lic.No.&date
CaseNo. A/R-l12 M/s. PhOenix

Foils     PVt.

LTd.,Mumbai
0 0310800979
dt.14.12.2015

(2)0310798001
dt.07.08.2015

(3)0310804725
dt.17.05.2016

(4)0310804256
dt.27.04.2016

(5)0310805412
dt.13.06.2016

(6)0310804236
dt.27.04.2016

M-eeting N o.l7ll7 RLA,No.U5/ソ う/U4U/UUOZZ′″HV■ lυ

RLA,No.03/95/040/00302/AM16

RLA,No.03/95/040/00075/AⅣ l17

RLA,No.03/95/040/00026/AM17

RLA,No.03/95/040/00193/AM17
RI′A_No.03/95/040/00944/AM16

/ro.rioinn nf
Out"'12.t|.2016 KequeSI 101

nOrlns

comments of DIPP

28



(l) AA No.0310800979 dated 14.12.2015

1. ltem of import shall be "prime" only and import of ,,Secondary,, 
and

"Defectives" may not be allowed.
2. lmport item shall be of relevant grade as contained in the export products.
3. Quantity of import item at Sl. No. 1 ( Relevant Hot Rolled/Cold Rolled

Stainless Steel wide coils/Strips) may be allowed as under:
(i) Wide Coils: as 1.08 Kgs./Kg. content in the export product as

claimed by the firm, as per S|ON C-2008.
(ii) Strips: as 1.0G5 Kgs./Kg. content in the export product.

(2) AA No. 0310798001 dared 07.08.2015

1. ltems of import at Sl. No. 1,2 & 3 shall be ,,prime,, only and import of
"Secondary" and "Defectives,, may not be allowed.

2. lmport items at Sl. No. 1, 2 & 3 shall be of relevant grade as contained in the
export products.

3. Quantity of import item at Sl. No. 1 ( Relevant Hot Rolled/Cold Rolled
Stainless Steel wide coils/Strips) may be allowed as under:(i) Wide Coils: as 1.08 Kgs./Kg. content in the export product at Sl. No.

1as per S|ON C-2008.
(ii) Strips: as 1.065 Kgs./Kg. content in the export product at Sl. No. 1.4. Quantity of import item at Sl. No.2 ( Relevant Hot Rolled/Cold Rolled

Stainless Steel wide coils/Strips) may be allowed as under:(i) Wide Coils: as 1.08 Kgs./Kg. content in the export product at Sl. No.
2 as per S|ON C-2008.

(ii) Strips: as 1.065 Kgs./Kg. content in the export product at Sl. No.25. Quantity of import item at St. No.3 (Relevant Hot Rolled/Cold Rolled
Stainless Steel wide coils/Strips) may be allowed as under:(i) Wide Coils: as 1.08 Kgs./Kg. content in the export product at Sl. No.

3 as per S|ON C_2008.
(ii) Strips: as 1.065 Kgs./Kg. content in the export product at Sl. No.3.

(3) AA No. 0310804725 dated 17.05.2016

1. lmport item shall be of relevant grade as contained in the export products.2. Quantity of import item at Sl. No. 1 ( Relevant Cold Rolled Steel Coils/Strips)
may be allowed as under:

(iii) Coils: as 1.08 Kgs./Kg. content in the export product as per SION C_
2008.

(ii) Strips: as 1.0G5 Kgs./Kg. content in the export product.

(4) AA No. 0310804256 dated 27.04.2016

1. ltem of import shall be ,,prime,, only and import of ,,Secondary,, 
and

"Defectives" may not be allowed.
2. lmport item shall be of relevant grade as contained in the export products.
5. Quantity of import item at Sl. No. 1 (Relevant Hot Rolled/Cold Rolled Stainless

Steel wide coils/Strips) may be allowed as under:
(i) Wide Coils: as 1.08 Kgs./Kg. content in the export product as

claimed by the firm, as per S|ON C_2008.
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(ii) Strips: as 1'065 Kgs./Kg' content in the export product'

1.

２

　

３

(5) AA No. 0310804236 dated 27'04'2016

1.

2.

3.

ltems Of import at Sl. No.1&2 shall be″
Prime″  onlv and import Of

″
Secondary″ and″ DefeCtives〃 rnav nOt be a‖

OWed.

lmportitems at Si.No.1&2 sha‖
be Of relevant grade as COntained in the

難I=驚:ぷ3sI温・パ録蝉l蜂11‖
llII

°‰脚朧鵠
i槙]豊伸墓iλ∬・亀‖d
be a‖ oWed as underi

contentin the expOrt prOduct at Sl.No.

0う 駄面p'as■06 Kgs/K3COnt∬
‖囁 :r翼』冨 。:″蹟

・

創.Nα 2

RA may take further neCessary actiOn aCCOrdingly.

e norrns based uPon the wrltten com

viderDNo.l2196/20r6-iiwTalR-113 -(1);;elR-rl3 -(6)dated 18'1r'2016 asunder:-

(5) AA No.0310805412 dated 13'06'2016

Itemofimportshallbe"Prime"onlyandimportof"secondary"and
"Defectives" may not be allowed'

lmportitemshallbeofrelevantgradeascontainedintheexportproducts.
QuantityofimportitematSl.No.l(RelevantHotRolled/ColdRolled
Stainless Steel wide coils/Strips) may be allowed as under:

(iii) Wide Coils: as L'08 Kgs'/Kg' content in the export product as

claimed by the firm, as per SION C-2008'

(iv) Strips: as 1.065 Kgs'/Kg' content in the export product'

S.No.491
HQF.No.01/80′ 050/00670/AM15/DES

Lic.NO.&date
訥 0.A/R―H3 Ⅳ1/s.

Pcnnanent

MagnetS Ltd。 ,

Silvasa

両 0310791364
dt.25。 11.2014

(2)0310794107
dt.24.02.2015

(3)0310794860
dt.25.03.2015

(4)0310797012
dt.01.07.2015

(5)0310799314
dt.09.10.2015

(6)0310802933
dt.01.03.2016

而 gNO.17/17 RLA,NO.Uj/ソ D/U4U/υυυOυ′″HV■
■V

RLA,No.03/95/040/00977/AⅣ l15

RLA,No.03/95/040/01060/ANI11 5

RLA,No.03/95/040/00221/AM16

RLA,No.03/95/040/00480/AM16
RI′ A_No.03/95/040/00822/AⅣ l16

Request fOr amendment/reVlSlol

norl■ s
Date:22.11.2016

comments of DIPP

(1)



(2)

(3)

(4)

1.

1.

1.

Status quo tO be maintained as quant■ ies ofimport kems at SI.No.2&3{Ni:Fe
Cold Rolled Stttps)have already been allowed as l.82 Kgs./Kg.&1.83 Kgs./Kg.

content in the exportた em respectively after taking 1/3rd recovery form scrap.

AA No.0310794107 dated 24.02.2015

Status quo tO be maintained as quanttties ofimport kems at SI.No.2&3(Ni:Fe

Cold Rolled Stttps)have already been allowed as l.82 Kgs./Kg.&1.83 Kgs./Kg.

contentin the export kem respect市 ely after ta‖ ng 1/3rd recovery form scrap.

AA No.0310794860 dated 25。 03.2015

Status quo tO be maintained as quantた ies ofimport kems at Si.No.2&3(Ni:Fe
Cold Ro‖ed  Strips)have already been a‖ owed as l.82 Kgs./Kg. & 1.83 Kgs./Kg。
contentin the export kem respect市 ely after taking 1/3rd recovery form scrap.

AA No.0310797012 dated 01.07.2015

Words″ 0.345 mm± 5%thick′′may be suffixed with the description ofimport item
at Sl.No.l and tts quantky may be allowed as 8736 Kgs.as l.82 Kgs./Kg.cOntent in

the expOrt kem aftertaking 1/3rd recovery form scrap.

Words″ 0.335 mm± 5%thick′′may be suffixed with the description ofimport item
at SI.No.2 and its quantity may be a‖ Owed as 3019.5 Kgs.as l.83 Kgs./Kg.cOntent
in the export ttem after taking 1/3rd recovery from scrap.

AA No.0310799314 dated 09。 10。2015

2

(5)

1. Words " 0.345 mmt 5 %othick" may be suffixed with the description of import item
at Sl. No. 1 and its quantity may be allowed as 10483.2 Kgs. as 1.82 Kgs./Kg. content
in the export item after taking L/3,d recovery form scrap.

2. Words " 0'335 mm t 5 Yothick" may be suffixed with the description of import item
at Sl. No. 2 and its quantity may be allowed as 3623.4 Kgs. as 1.83 Kgs./Kg. content
in the export item after taking L/3,d recovery from scrap.

(6) AA No. 0310802933 dated 01.03.2016

1. Words " 0.345 mmt 5 %othick" may be suffixed with the description of import item at
Sl. No. 2 and its quantity may be allowed as 10483.2 Kgs. as 1.82 Kgs./Kg. content in the
export item after taking 1/3'd recovery form scrap.
2. Words " 0.335 mm t 5 Yothick" may be suffixed with the description of import item at
Sl. No. 3 and its quantity may be allowed as 3623.4 Kgs. as 1.83 Kgs./Kg. content in the
export item after taking 1/3'd recovery from scrap.

RA may take further necessary action accordingly.

S,No.492

Case No.A/R-114 M/s. Toshiba

JSW Power

Systems Pvt. Ltd.,
Chennai

HQF.No.01/80/050/00438/AM15/DES。 1 Lic.No.&
date

Meeting No.l7117 RA.F.No.04/24/040/00060/AR/115 0410158680

dt.13.06.2014
Date:22.11.2016 Request for revision of norms.
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Decision: The Committee noted that the firm's request dated 0l .07.2016 has been sent to DHI on

07.10.2016 for comments. Case is deferred to 03.01.2017.

firm,srequestdatedl7.09'2016hasbeensenttoMSME
(Chemical) on 07.10.2016 for comments. Case is deferred to 03.01 .2017.

S.No.494

Decision: Th" 
"orn*itt"" 

d."id"d to modifu the norms based upon the written comments of DIPP

vide lD No.12/96/2016-TSW/A/R-116 dated 18.H.2016 as under:―

1. Quantities of import items at Sl. No. 9, L1 & 12 (welding consumables) may be allowed

as 9000 Kgs., 14300 Kgs. & 5100 Kgs. respectively'

2. lmport item at Sl. No' 10 (Electrodes) may be deleted'

RA Inay take further necessary action accordingly.

S.No.495

Decision:The committee decided to moditt the n0111ls baSed upon the written comments Of DIPP

vide ID No.12/96/2016-TSW/A/R‐ 117 dated 18.11.2016 as under:‐

1. Quantities of welding consumables as per Amendment Sheet No' 3 dated O3lLZl2O74

may be allowed as under:

(i) lmPort item No. 12: 2090 Kgs'

(ii) lmPort item No. 13: 1680 Kgs'

(iii) lmport item No. 14 may be deleted as requested by the firm vide their letter

dated 23.05.2016

RA may take further necessary actiOn accordingly.

S.No.496

S.No.493

Case No.A/R-115 M/s.  Automat
I‖rigation    Pvt.

Ltd.,Delhi

HQF.No.01/80/050/00270/ANI11 4/DES.I Lic.No.&
date

Meeting No.l7117 RA.F.No.05/23/040/00199/AM14 0510362949

dt.20.08.2013Date:22.11.2016 Request for fixation of norms.

Casc No.A/R‐ 116 M/s. Larsen and

Toubro Ltd.,

Mumbai

HQF.No.01/80/050/00173/ANI11 3/DES.I Lic.No.&
date

Meeting No.l7117 RA.F.No.03/95/040/00061/AM13 0310696629

dt.29.05.2012
Date:22.11.2016 Request for revision of norms.

百蘇薇預爾雨雇爾00352/AM15/DES.I Lic.No.&
date

Case No.A/R-117

NIleeting No.17/17

M/s. Tema India

Ltd., Mumbai
RA.F.No.03/95/040/00330/AM13 0310787037

dt.18.07.2014
Date:22.11.2016 Requcst hr revヽ⊇n oi norms.

Case No.A/R‐ 118 N1/s.   Veeline

ⅣIedia    Ltd.,

Kolkata

nQF.No.01/80/050/00211/AM17/DES.I Lic.No.&
date

MeetingNo.lTl17 RA.F.No.02/24/040/00001/Am17 0210206671
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Date:22.11.2016 Request for amendment / revision of
norTns.

dt.10.05.2016

Decision: The Committee noted that the firm's request dated 06.09.2016 has 6ien .sent to DIPP on
07.10.201 6 for conllnents. Case is deferred to 03.01.2017.

Decision: The Committee noted that the firm's request dated 10.08.2016 has been sent to DIPP on
07.10.2016 fOr conllnents. Case is defelTed t0 03.01.2017.

Decision: The Committ"e
07.10.2016 for colninents. Casc is deferred to 03.01.2017.

Decision: The Committ"d note
submit documentary evidence of the product supplied including the date of
documentary evidence of realisations of proceeds against the supply.
Case is deferred to 03.01 .201i.

S.No.500

through e-mail to
actual supply and

Decision: The Com
18.11.201 6 fOr cOmlllents.Case is deferred tO o3.01.2017.

姜 姜 贅 姜 黎 彙 贅

S.No.497

Case No.A/R‐ 119 Mis. Larsen and

Toubro Ltd.,
Mumbai

HQF.No.01/80/050/00406/AM14/DES.I Lico No.&
date

Meeting No.l7117 RA.F.No.03/95/040/00553/AⅣ114 0310755792

dt.28.10.2013Date:22.11.2016 Request for revision of norms.

S.No.498

Case No.A/R-120 M/s.Bliss Anand

Pvt.      Ltd。
,

Gurgaon

(Haryana)

HQF.No.01/80/050/00536/AM14/DES.I Lic.No.&
date

Meeting No.17117 RA.FoNo.05/23/040/00425/ANl11 4 0510377954

dt.31.01.2014Date:22.11.2016 Request for revision of norms.

S.No.499

Casc No.A/R‐ 140 M/s. Alstom
Projects India
Ltd., Mumbai

HQF.No.01/80/050/01450/AM04/DES.I Lic.No.&date
卜4eeting No.17/17 RA.FoNo.03/24/040/00205/AM04 0310247081

dt.12.01.2004
Dated:22.11.2016 Request for fixation of norms

Case No.A/R‐ 141 M/s GEA WESTFALIA
SEPARATOR INDI A
PRIVATE LIヽ41TED,
MUMBAI

F.No.01/80/162/00272/AM17/DES.I Lic. No. and
date

Mceting No.17/17 RLA No.03/24/040/00020/AM05 0310264065
dt.19.04.2004

Dated:22.11.2016 Request for ratification of norms.
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Government of India

Ministry of Micro Small & Medium Enterprises
Offrce of the Development Commissioner

Mechanical Division

Subject: AA no 091006190 7 dated2l.04.15 for M/s Polmor steel P\rt Ltd.

The norms may be fixed as follows:-
o Net weight of per unit export product may be specified as 126.30 kg and 236.15 kg for S.No

I and2 respectively.
. Relevant size of S.no 1 of import product may be allowed for 620 kg after affecting l/3'd

recovery from scrap and inclusive of 8.9% wastage.
o Relevant size of S.no 2 of import product may be allowed for 14734 kg after affecting 1/3'd

recovery from scrap and inclusive of l.3olo wastage.
. Relevant size of S.no 3 of import product may be allowed for 13571 kg after affecting l/3'd

recovery from scrap and inclusive of 9%o wastage.
o Relevant size of S.no 4 of import product may be allowed for 3431 kg after affecting l/3'd

recovery from scrap and inclusive of 10.5% wastage.
o Relevant size of S.no 5 of import product may be allowed for 5661 kg after affecting l/3'd

recovery from scrap and inclusive of 153% wastage.
. S.no 6 to l0 being a consumable may be allowed @ upto 5% of FoB value.

This issue with the approval of Director (ME)

@,uy,
(K.S.Sodhi)

AD (ME)

UO note No TL‐ 13024/143/2016‐ MMヽ4&A―DCⅣISNIIE dated 18.11.16
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Covernment of Ind ia
Ministry of Micro Small & Medium Enterprises

Office of the Development Commissioner
Mechanical Division

Subject: AA no 0810135377 dated 27.05.15 in respect of M/s Vee Kay Vikram & Co
Ltd.

The following needs to be clarified:-

Differente between the import and export product and the manufacturing activity
involved

This issue with the approval of Director (ME).

4
ぃ認|)
AD(ME)

UO note No TL-13024/164/2016-MMM&A―DCMSME datcd 22 11 16
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Tcle:23007431

Fax: 23010481
Government of India
Ministry of Defence

E)irectorate oflntemational cooperation

Room No.431,Block`B'
DRDO Bhawan
R可可i Marg

New Delhi-110011

DIC/SCOMET/48OIIlI/,i16

To
The Deputy Director General of Foreign Trade
Directorate General of Foreign Trade,
Department of Commerce,
Ministry of Commerce & lndustry,
Udyog Bhawan, New Delhi

22Aue20t6

2. DRDO recommends the cases for Advance Authorasation for import of Raw
Materials I Components manufacture of Front / Rear Harness, Realy Unit and MICA missile
Harness (WlG Harness MICA (Phase 2), WzD Harness MICA (Phase 2), W3 Hamess
MICA (Phase 2) and W4 Harness MICA (Phase 2)) as mentioned in OM cited above.

H
(Dr Meetul Kumar)

Sc'E'
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端 佛
ratification of norms on repeat basis with AA No.05103816.15 dated 12.03.201.1. l-lowerer. NC decided
to send the application of the firm to IVISME (Chemicat) for further examination and comments as

norms fbr additional items are required to be fixed in the case. Case is deferred to 15. I 0.20 I 6.

22 HQ File
:01/80/050/00335/Al■ 116/

23 HQ File

:r HQ File

RLA Fi:e

:34/24/040/00136/ANl:6/

Lic.No/Date:3410041423  Defer

lヽeet No″ Date:12.80‐

ALC2,2016
13092016

Lic.No/Datei34:0041126

Mcet No/Date11 2.180-

ALC2'2016
13092016

Lic No/Date:0310797014

02072015

lヽcet No′ Datc:1280-

ALC2,2016
13092016

卜Icet No/Dateli 2/80‐

ALC2/2016
13.092016

Status:
Approved

Status:
Dcferred

Status:
Deferred

o"i"t
Date:25.10.2016

sent to C&PC on

Status:
Deferred

Status:
Deferred

Case No.:34/11/81D‐ALC22015  Par"Name:LARSEN&
TOUBRO LIMITED

HQ Fiie:01/80/050/0024!/Aル1:6/RLA File
:03′ 95F040/00156「 Aヽl16メ

|1餐

ll Decision: The committee decided to ratiry the norms based upon the recomrnendation ot DRDO. iVllo
Det'ence vide their letter No.DICISCOMET/48o1/N,Ul6 dated 22.08.2016 as under:-
"lmport items at No.28 and 29 on net to net basis and import item at S.No.l0 as applied for and the

rest of the items as per CN-4 tbr engineering products."

LA may take further necessary action accordingly.

Case No.:31/17/8← ALC2/2015 Party Narlle:TREFILERIES    卜iect No′ Datei1 2′ 80‐
WIRE INDIA PVT LTD     ALC2/20!6

1309.2016

0308.20i5 Date:25102016

be.itio, : The Commiftee noterJ that the firm's reply dated 16.07.2016 receivetl through email has
been sent to lvlSlvlE on 01.08.2015 forexamination and comments. Case isdeferred to 25.t0.2016,

:01′ 80′ 050/00337A卜 116′        :34,24/040/00095/Aル l16/       04.08.20:5

Decision : Thc COmmittec noted that the nrm's reply dated 25.01.2016 has bccn

1602.2016お r comments.Casc is deた rcd to 25.102016

Case No.133/17/80-ALC2/2015 Pattv Name:NETAFIル 1

lRRICAT10N INDIA
PVT LTD

RLA File

Caseヽ o.:34/17ノ 80‐ALC2/2015 Partv Name:NETAF:ヽ 1
lRRIGAT10N INDIA
PVT.LTD.

RLA Filc

Case No.:35/17/80‐ ALC2/2015 Party Name:NETAFlM
IRRICAT10N INDIA
PVT.LTD

Lic No/Datc:341004:425  DeFer
:01/80/050/00338/A'И 16/       :34,247040/00113/A卜 И16/       0408.2015               Date:25 102016

Decislon:The Committee noted that the「 lmis reply dated 25.01.2016 has becn sent to C&PC on

16.02.2016 for comments.Case is deたrred to 25 10 2016.

25 HQ File                ‐RLA File                Lic.No/Date:3410041424  Defer
:O1/80/050/00339/AM16/       :3424/040/00314/AM15/       04.08.20!5              Date:25_102016
‐
Decision :The Conlinittee noted that the arln's reply dated 25.01.2016 has been sent to C&PC on

16.02.2016 for comments.Case is deferred to 25.102016.

ζη
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Govt. of India

Ministry of Micro Small & Medium Enterprises
Office of the Development Commissioner

Mechanical Division

Subject: AA no 03410041786 dated 05.01.16 for M/s Trefileries Wire Ltd.

The norms may be recommended as follows:-

o Import of relevant size of Sno I to 3 of items of import may be allowed on net to net
basis with NIL wastage.

This issue with the approval of Director for taking a view by NC.

晨辣ロ
AD(ME)

23.11.16UO note no TL-13024/109/2016-MNI1lИ &A―DCMSME datcd

3&



DepartIIlent of lndustrial PoliCyイ L PromOtiOn

(TSW)

NCMeetingdated22tl|t2016-CaseNo.l/5/80(M/sArcetorMittalDhammProcessing
pvt. Limited) (Advance Authorization No. 0410161726 dated 18'03'2016)

Advance Authorisation may be ratified as under:

Net weight of eXportitem may be specifled as 993 MT COntaining 941.52 NIT

&2 may be amended as“ HOt Rolled

s ofthickness exceeding 10 mrn''

:relevant grade&thiCkness aS COntained

鮒樹漱脂]L群£七為」違織織∬犠蔓五IImport itCms at Sl.No.3 shall be ofre

8淵 紺 ∬ 露 l.em江 創。NQ3mり be ttoWed tt L02 Kダ
K3oo■ed h

:器 留 1訛 Nα 4mり
“

狙OWdお 叩メ
“

おrbh」 ∝貞hm Q3%J

FOB value of exPorts.
g. euantities of imiort items at Sl. No. 5, 6 & 7 put together may be restricted as

19.972 MT .

2.

3.

4.

5.

6.

7.

Norms Committee maY take a view'

Norms Committee I
DIPP No.12/96/2016¨ TSW/55   datcd 18/11/2016

1L?_-

-,?--lPt//lLr6
(S.K.Jain)

Development Officer

ζ η
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NC Meeting dated 22ttll20l6- Case No' 2/5/80 (M/s Arcelor Mittat Dhamm Processing

Pvt.Limited)(AdvanceAuthorizationNo.041r0'j61725dated18.03.2016)

Advance Authorisation may be ratified as under:

l.Netweightofexportitemmaybespecifiedas2og.225MTcontaining
203.64 Mt of i-port items at Sl' No' 1'

2.DescriptionofimportitematSl.No.lmaybeamendedT^..HotRolledNon
Alloy Steel Sheetriptut".lCoil/Strips of thickness exceeding 10 mm"

3. Imporf item at Sl. No. 1 shall be of relevant grade & thickness as contained in

export Products.
QuantityofimportitemsatSl.No.lmayberestrictedas2l3.83MTand
i"v ilL "fr"*.i 

u, 1.05 Kgs'/Kg' content in export items'

Import items at Sl. No. i & 6 put together may be allowed upto 2o/o of FOB

Departl■entoflndltttialP° liCyイ
&PromotiOn

)W)

value of exPorts.

6.QuantitiesofimportitemsatSl.No.3,4&,5puttogethermaybeallowedas
4.276MT.

4.

く
υ

Norms Committee maY take a view'

::ド11il:t号りぢ:';ドi:_Tsw/56   dated 18/11/2016

4ο

/才 t口 n,し lo

(S.Ko Jain)

Development OfflCer



ハ

r                Departlnentoflndl洋

器 ;

晰.覧緊鷺ぶ冨ぶ::鴛liE胤ざξ∫悩::£跳
`蹴

∬唱留£WmPЮ
∝∬hg

Advancc Authorisation rnay be ratifled as undCr:

l.Netweightofexportitemmaybesp-ecified.as2T43MTcontaining
2669.g4MT of Hot Rolled Non Alloy Steel Sheets/Plates/Coil/Strips'

2. Description of import items at sl, Nt t & 2 may be amended as " Hot Rolled

Non Alloy Steei S'heets/Plates/Coil/Strips of thickness.exceeding 1 0 mm"

3. Import items at Sl. No. I &.2 shall Le of relevant grade & thickness as contained

inexportitems. r - -r1^--.^r ^^ -^^rio^ fr
4. Quantities of import items at S1. No. I &.2 may be allowed as applied for viz'

20 MT e, zqli.q Nlr respectively being less than the net content in export

items.
5.ImportitematSl.No.3&,Tputtogether-may]eallowedmaybeallowedas

uppfi"a for being less than 1'5 %oof FOB value of exports'

6. Quantities of import items at Sl. No. 4,5 &6 may be allowed as applied or i'e'

ti trrtt, 18.2 MT &.2.7 MT respectively'

Norms Committee maY take a view'
´ 鳶百
“6

(S.K.Jain)
Development Officer

_TSW/57 dated 18/11/2016
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Advance Authorisation rnay be ratiflCd as under:

2.

3.

4.

5。

Netweightofexportitemmayb^especified,as40s.03MTcontaining
364.15 MT of Hot fiotteo Non Alloy steei Sheets/Plates/coil/Strips and 33 MT

of import items at Sl. No. 1,3 & 4'

Import items at sl. No. 1,3 & 4 shall be of relevant grade , shape & size as

contained in exPort Products'

Quantities of impori items at Sl' No' t,-) e,,! plil:s::l:r mav be restricted as

33.66MTandmaybeallowedas1.02Kgs./Kg.content.in.exportitems..-
Description of import item at Sl. No. 2 -may 

be amended as " Hot Rolled Non

;["y Steel Sheetrlptut.rlcoil/Strips of thickness exceeding 10mm"

Import item at sl. No. 2 shall be of relevant grade & thickness as contained in

exportproducts' ^ , - ^r1^--.^r ^- -^^liorl fn
6.QuantityofimportitemsatSl.No.2maybeallowedasappliedfori.e.

:-:S.+fMTbeinglessthanthenetcontentinexportitems'

Norms Committee maY take a view'

さ[ド11tili号りも:;;ぎi:_Tsw/58   dated 18/11/2016

+.>
,/--- / ffi1r rus16.v

(S.K.Jain)
Development Officer

4ヱ
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Government of India
Ministry of Micro Small & Medium Enterprises

Office of the Development Commissioner
Mechanical Division

Subject: AA no 0910063497 dated 05.04.16 in respect of IWs Diligent SCM Solutions
Pvt Ltd.

The following needs to be clarified:-

Weight of per unit export product.
Detailed calculation as to how the quantity of raw material proposed for import has been
arrived at, including the net weight of components to bi manufactured out of these
imported materials, wastages claimed at each stage of manufacturing with complete
justification and supported by documentary evidence/drawing.

This issues with the approval of Director (ME)

,-7,/st7 tL:\4 ca
'"---

,, fi,,
(K.S. Sodhi)

AD (ME)

ID note no TL-13024/167/2016-MNIIM&A― DCMSME dated 22.11.16

4s
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 22lllt20l6 - case No. 32111/80 (IWs ISGEC Heavy Engineering

Limited) (Advance Authorization No. 0510398746 dated 08'06'2016)

Advance Authorisation may be ratified as under:

Net Fabricated weight of export item may be specified as 16 MT'

Word ..Relevant,, ;; b; prin*.a with ihe deicriptions of import items at Sl'

No. 1&2.
QuantityofimportitematSl.No.lmaybeallowedasappliedfori.e.
ZiOO flt. as t.O+tZ Kgs./Kg' content in the export item'

euantity of import item ai S1. No. 2 may be allowed as 3801 Kgs'

(2815 Meters) inclusive of 2o/o wastage'

Quantity of import items at Sl. No, 3 may be allowed as applied for i.e.

178 Kgs.

Ｌ

２
．

３
．

４
．

５
．

Norms Committee maY take a view'
-v-, --.J

(S.K.Jain) 6

Development Officer

Norms Committee I
DIPP No. 1219612016-TSW/77 dated 18/11/2016

l,q
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated Zznltz0l6- Case No. 31/11/80 (M/s Ascent Technologies Pvt. Ltd.)

(Advance Authorization No. 0510398761 dated 09.06.2016)

Reply submitted by the firm vide letter dated 2411012016 has been perused which is not

complete/proper and they may be asked to submit the following information :

1. Difference in export item and import items with details of manufacturing

operations on import items, if anY.

2. Details/name of import item at S1. No. 2 and its use in the export item.

3. Details of any other inputs in export item, imported or indigenous, if any with
value thereof. In their letter dated 24.10.2016, firm has informed that that they

shall also use one indigenous input namely, GST07-IM VCK 160C22. However,

this input is the list of import item at Sl. No. 2 andthe same may be clarified.

Norms committee may take a view

/´ 鷲称 !ル lも
(S.K.Jain)

Development Officer
Norms Committec I
E)IPP No.12/96/2016-TSW/78 dated 18/11/2016

5々
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Govt. of India
Ministry of Micro Small & Medium Enterprises

Office of the Development Commissioner
Mechanical Division

Subject: AA no 0310805902 dated 04.07 .2016 for IWs Euro Labs.

The norms may be recommended as follows:-

o Import may be allowed, as applied, inclusive of lo/o wastage.

This issues with the approval of Director (ME)

ID note no TL-13024/136/2016-MIⅥ M&A―DCMsME dated

@
(K.s. sJ&li,

AD (ME)

18.11.16

l6
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Government of India
Ministry of Communications and Information fechnology

Department of Electronics and Information Technology
Electronics Niketan, 6, CGO Complex

New Delhi-l10003

Sub: Ratification of norms in terms of Para 4.7 of HBP. (Vol.l) in respect of Advance
Authorization No.0310806250 dated 14.07.2016 issued ifavour of M/s. Apar Industries
Ltd. Mumbai.

Reference DGFT I.D. No. 01/80/050/29llAMl7/DES-l/484 dated 24.8.2016 vide which
comments of this Department have been sought on the above mentioned application of M/s. Apar
Industries Ltd., Mumbai for export of " Single SHT Outdoor Duct Cable".

2. The FOB value of export is 21,852,970.00 (US$ 329,359.00) and CIF value of Import is Rs
17,409.632.00 (US$ 255,837.00).

3. The application has been examined in the Department of Information Technology from
technical angle. The items proposed for import are essential to manufacture the export product.
This Department recommends ratification of norms of advance authorization as follows:-

S.No. )escription Ｕ。

Ｍ
Quantity
Applied

DGFT
In

Wastage
Recommended
%

Quantity
Recommended

l Single Mode Optical Fibre KM 29369.00 4 29369.00
う
ん Polybutane Tetraphalate

(PBT)

KG 6453.00 つ
´ 7416.30

High Density Polycthylcne

(HDPE)2.35mm
KG 23954.00 2 23837.33

4. Wooden Drum NO 96.00 Nil As per DGFT
norms

(Asha Nangi→
E)irectOr

Shri Haradhan Das,FTDO,DGFT3 Udvog Bhavan、 Ncw Delhi
MeitY U.〇 .No.17(34)/2016-IPHW dtted 2.H.2016

47
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(CHEMICAL DIVISION)
7th f10or,A Wing,Nirman Bhawan,

Ncw Delhi
Date:25th OctObcr,2016

0FFICE MEMORANDOM

SubieCt:  ]all胤
露猥:;も
tll:『 rT聾
りЪ満:pil」

ilド
]I:efytittr旨詣Ъぶ:il鷲10:12蓄 |:

NETAFIM IRRIGAT:ON:ND:A PVT

Director Genera1 0f Foreign ttrade (DGFT), may please refer to ls o.M

No 01/80/050/351/AM17/DESi/620  and  OM  No.01/80/050/354/AM17/DESI/622  dated

4.10.2016 fon″arding advance authOrizatiOn No.3410042380 and 3410042379 dated 25.7.2016

issued to M/s Netafim lrrigation india Pvt.Ltd for ratification of the norrns

The app‖ cation of陶1/s Netafim lrrigation lndia Pvt Ltd.has been examined fOrthe norrns

pertaining tO Micro lrttgation Equipments systems(Emnting pipe systems)streamline 16100

210L/H o 30M 10ooM Net weight12.680 gms,/Meter.

Taklng clue frorn of c&PC vide OM No 46011/55/2010-PC‖
dt 25 10.2010,the norms

for Micro l「百galon Equipments Systems(Emitting pipe systems)streamline 16100, 210

L/H,0.30M2000M,Net weight 12 68 gms/Meter and strearnline 1 61 00,2.10L/H,0.30M10ooM,

Net weight 12.68 gms/Meter may be recOnlmended as underi

S.No Item to be Exported Export
quantity

Raw materia!
recommended
for !mport.

Claimed
import
quantitv

Recommended
import
quantitv

Micro lrrigation
Equipments (Emitting
pipe systems)
Streamline 16100
2.10 LtH 0.30M
2000M Net weight
1?.680 gms,/Meter

20000oO o
Meter

HDPE Granules 23868 Kqs 23868 Kgs
Master Batch 1122 0 Kqs 991 Kgs
Emitters
(Dripers)

680000o
Nos

680000o Nos

2 Micro lrrigation
Equipments (Emitting
pipe systems)
Streamline 16100
2.10 LtH 0.30M
1000M Net weight
12.680 gms,/Meter

1960000o
Meter

HDPE Granules 23391 Kqs 23391 Kgs
Master Batch 1100 0 Kos 970
Emitters
(Dripers)

6664000
Nos

6664000 Nos

This issues with the approval of competent Authority.

To
Shri Hara Dhan Das, Foreign Trade Development Officer,
R.No. 404, Olo Director General of Foreign Trade,
DES-I Section Udyog Bhawan, New Delhi

Director(Chemical)

耕・し
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Govt of India
Ministry of Micro Small & Medium Enterprises

Office of the Development Commissioner
Mechanical Division

Subject: AA no 310807283 dated 22.08.16 in respect of M/s Kuvawala Core Drill
Eqpt Pvt Ltd

Norms may be recommended as follows:-

o Import of relevant size may be allowed for 36.074 MT inclusive of 3.33%
wastage after affecting l/3 rd recovery for scrap.

This issues with the approval of Director (ME).

4r,
(K.S.Sodhi)

AD (ME)

UO note no TL-13024/165/2016-ヽ 4MM&A― DCMSME dated 23.11.16

4?
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Ministry of Heavy Industries & public Enterprises
Department of Heavy Industry

TSW(B) Section

Subject: Application of M/S Thermax Limited for ratification of norms ofAA no-3110066340 dt 1S-09-16.

DES-I, DGFT may kindly refer to
Thermax Limited. Based on the
recommends the following.
Export
1x56 TPH atmospheric fluidized bed boiler- 1 number. The total exportweight is 196.2MT & the same may be incorporated in the AA.

Import

The above issues with the approval of IA(KKT).

the above mentioned AA of M/S
information submitted, this Office

Devel
21-lo-16

DGFT FTDO, NC-I
Deptt. of HI, UO No 3(87)/L6_TSW(B) dated

千1ヽも

Recommendation
1,3 and 4 Relevant Steel As per S No 2t of C-t742

Components Under GN-4 with accountaOitity
clause. The item does not specifically
appear in SION C-L742.

B.C.Nayak
ment Officer

5o
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 22nlt20l6 - case No. A/R-74 (M/s Atlas copco (India) Limited)

(Advance Authorization No. 0310375354 dated 10.04.2006)

Reply submitted by the firm vide letter dated 13.10.2016 has been perused which is not

complete/proper and they may be asked to submit the following information:

l. Information in respect of Sl. No. 9 of Standard Deficiency Format, for import

items at Sl. No. I to 21.
2. euantity of export item is I No. of Compressed Air System with accessories'

siare etl., wheieas import items are for 5 units and the same may be clarified'

3. Iiasis forihe requirement of 3 Nos. of Air Drying Plant (import item No. 21)

for 5 Nos. of Compressed Air System.

Norms committee maY take a view L-
\F

ネ.K.Jalぷ
|′′′し10

Development Officer

Norms Committee I
DIPPNo. l2/96l20l6-TSWl14-NP. dated 1811112016

5′
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 22t11t2016- case No. A/R-10r QWs ISGEC Hitachi Zosen Limited)

1,l.on"o."A"uthorizationNo.0510397640dated18.02.2016)

Norms maY be modified as under:

1. Quantity of import item at Sl. No. 5 may be allowed as 450 Kgs' ( 33 Nos') on

net to net basis.

Norms Committee maY take a view'

―
⌒

´

一

6.K.Jl叫
りし′。

Development Officer

3場調昔ポギFi号ジ競]号il:_Tsw/101_A/R dated 18/11/2016

5%
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 22lllt20l6 - Case No. A/R-112 (M/s Phoenix Foils Pvt. Limited) (Advance

Authorization No. 03 10800979 dated 14.12.2015)

Norms may be modified as under:

1. Item of import shall be "Prime" only and import of "Secondary" and

"Defectives" may not be allowed.
2. Import item shall be of relevant grade as contained in the export products.

3. Quantity of import item at S1. No. I ( Relevant Hot Rolled/Cold Rolled
Stainless Steel wide coils/Strips) may be allowed as under:

(i) Wide Coils: as 1.08 Kgs./Kg. content in the export product as

claimed by the firm, as per SION C-2008.
(ii) Strips: as 1.065 Kgs./Kg. content in the export product.

Norms committee may take a view

.J--
19lt/rl-16

(S.K.Jain)
Development Officer

Norms Committee I
DIPPNo. l2/96r2016-TSW/112-AlR(5) dated 18/1112016
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Departl■ent of lndustrial Policy d&Promotion

(TSW)

NC Meeting dated 22/11/2016-Case No.A/R¨ 112(IⅥ/s PhOenix Foils Pvt.Limited)(Advance

Authorization No。 0310798001 dated 07.08.2015)

Norms may be modified as under:

1. Items of import at Sl. No. 1, 2 & 3 shall be "Prime" only and import of
"secondary" and "Defectives" may not be allowed.

2. Import items at Sl. No. 1,2 &.3 shall be of relevant grade as contained in
the export products.

3. Quantity of import item at Sl. No. 1 ( Relevant Hot Rolled/Cold Rolled

Stainless Steel wide coils/Strips) may be allowed as under:

(i) Wide Coils: as 1.08 Kgs./Kg. content in the export product at Sl.

No. I as per SION C-2008.
(ii) Strips: as 1.065 Kgs./Kg. content in the export product at Sl. No. 1.

4. Quantity of import item at Sl. No. 2 ( Relevant Hot Rolled/Cold Rolled
Stainless Steel wide coils/Strips) may be allowed as under:

(i) Wide Coils: as 1.08 Kgs.iKg. content in the export product at Sl.

No. 2 as per SION C-2008.
(ii) Strips: as 1.065 Kgs./Kg. content in the export product at Sl. No. 2

5. Quantity of import item at Sl. No. 3 ( Relevant Hot Rolled/Cold Rolled
Stainless Steel wide coils/Strips) may be allowed as under:

(i) Wide Coils: as 1.08 Kgs./Kg. content in the export product at Sl.

No. 3 as per SION C-2008.
(ii) Strips: as 1.065 Kgs./Kg. content in the export product at Sl. No. 3.

Norms committee may take a view

4-' -r I vlttlt-r 6

(S.K.Jain)
Development Ofrlcer

Norms Collllmittee I

DIPP No.12/96/2016-TSW/112-A/R(4) dated 18/11/2016
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated z2nllz0l6 - Case No. A/R-112 (NOs Phoenix Foils Pvt. Limited) (Advance

Authorization No. 0310804725 dated 17.05.20f6)

Norms may be modified as under:

1. Import item shall be of relevant grade as contained in the export products.

2. Quantity of import item at Sl. No. 1 ( Relevant Cold Rolled Steel

Coils/Strips) may be allowed as under:
(ii) Coils: as 1.08 Kgs./Kg. content in the export product as pel SION

c-2008.
(ii) Strips: as 1.065 Kgs./Kg. content in the export product.

Norms committee may take a view

--ftiu6
(S.K.Jain)

Development Officer

Norms Committee I
DIPP No. r2/96r2016-TSW/ 1 I 2-AlR(6) datcd 18/11/2016
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Depar●■ent of lndustrial Policyイ 髭Promotion

(TSW)

NC RIeeting dated 22/11/2016‐ Case No.A/R… 112(M/s PhOenix Foils Pvt.LiIIlited)(Advance

Authorization No。 0310804256 dated 27.04.2016)

Norlns may be rnodifled as under:

1. Item of import shall be "Prime" only and import of "secondary" and

"Defectives" maY not be allowed.

2. Import item shall be of relevant grade as contained in the export products.

5. euantity of import item at Sl. No. 1 ( Relevant Hot Rolled/Cold Rolled

Stainless steel wide coils/Strips) may be allowed as under:

(i) Wide Coils: as 1.08 Kgs./Kg. content in the export product as

claimed by the firm, as per SION C-2008.

(ii) Strips: as 1.065 Kgs.iKg. content in the export product.

Norms committee maY take a view

輌
メ し

1t_ -^, ---' 5 l.,,,lttlb'b
(S.K.Jain)

Development Officer

Norms Committee I
DIPP No.12/96/2016-TSW/112-A/R(2) dated 18/11/2016
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Departョnent of lndustrial Policyど L PromotiOn

(TSW)

NCⅣIeetilttfilll(:::鵬
1"llllfrlセ :12(卜

1/s PhOenix Foils Pvt Limited)(Advance

2016)

Norlns may be modifled as under:

l. Item of import shall be "Prime" only and import of "secondary" and

"Defectives" maY not be allowed'

2. Import item shall be of relevant grade as contained in the export products'

3. euantity of import item at Sl. No. 1 ( Relevant Hot Rolled/Cold Rolled

Stainless Steel wide coils/Strips) may be allowed as under:

(iii)wide coils: as 1.08 Kgs./Kg. content in the export product as

claimed by the firm, as per SION C-2008'

(iv)Strips: as 1.065 Kgs./Kg. content in the export product.

Norms committee maY take a view

´
藤嘉石レ1。

(S.Ko Jain)
Development OfflCer

:吉詳号ギギギ:li;ラ;:坊iil:¨Tsw/112-A/R(3) dated 18/11/2016
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 22t11t2016 - Case No. A/R-l12 (lWs Phoenix Foils Pvt. Limited) (Advance

Authorization No. 03 10804236 dated 27 .04.2016)

Norms may be modified as under:

1. Items of import at Sl. No. 1 & 2 shall be 'oPrime" only and import of
"secondary" and "Defectives" may not be allowed'

2. Import items at Sl. No. I & 2 shall be of relevant grade as contained in the

export products.
3. euantity of import item at Sl. No. 1 ( Relevant Hot Rolled/Cold Rolled

Stainless Steel wide coils/Strips) may be allowed as under:

(i) Wide Coils: as 1.075 Kgs./Kg. content in the export product at Sl.

No. I as claimed by the firm, taking clue from SION C-2008'

(ii) Strips: as 1.06 Kgs./Kg. content in the export product at Sl. No. l.
4. Quantity of import item at Sl. No. 2 ( Relevant Hot Rolled/Cold Rolled

Stainless Steel wide coils/Strips) may be allowed as under:

(i) Wide Coils: as 1.075 Kgs./Kg. content in the export product at S1.

No. 2 as claimed by the firm, taking clue from SION C-2008'

(ii) Strips: as 1.06 Kgs./Kg. content in the export product at Sl. No. 2

Norms committee maY take a view

*-'

Norms Committee I
DIPP No. |2/96,2016-TSW/1 1 2-AlR(l ) datcd 18/11/2016

(S.K.Jain)
Development Officer
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 22t11t2016- Case No. A/R-113 (M/s Permanent Magnets Limited)

(Advance Authorization No. 0310791364 dated 25.11.2014)

Status quo may be maintained and firm may be informed as under:

1. euantities of import items at Sl. No.2 &3 (Ni: Fe Cold Rolled Strips) have

already been allowed as 1.82 Kgs./Kg.& L83 Kgs./Kg. content in the export item

respectively after taking 1/3'd recovery form scrap'

Norms committee maY take a view

ノ

"「

リコ o
(S.Ko Jain)

Development Officer

Norms Committee I
DIPP No.12/96/2016-TSW/A/R-113(1) dated 18/11/2016
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Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated 22t1112016- case No. A/R-113 (M/s Permanent Magnets Limited)

(Advance Authorization No. 0310794107 dated 24.02.2015)

Status quo may be maintained and firm may be informed as under:

1. Quantities of import items at Sl. No. 2 &,3 ( Ni: Fe Cold Rolled Strips) have

already been allowed as 1.82 Kgs./Kg.& L83 Kgs.iKg. content in the export item

respectively after taking 1/3'd recovery form scrap'

Norms committee maY take a view

-ffi,t -,"
(S.K.Jain)

Development Officer

Norms Committee I
M-TSw/A/R-I 13(2) dated 1811112016
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Department of Indu.,,l1l,ri;,"y & Promotion

NC Meeting dated 2211112016- Case No. A/R-113 (M/s Permanent Magnets Limited)
(Advance Authorization No. 0310794860 dated 25.03.20f 5)

Status quo may be maintained and firm may be informed as under:

1. Quantities of import items at Sl. No. 2 & 3 ( Ni: Fe Cold Rolled Strips) have

already been allowed as 1.82 Kgs./Kg. & 1.83 Kgs./Kg. content in the export item
respectively after taking l/3'd recovery form scrap.

Norms committee may take a view

Norms Committee I
DIPPNo. 1219612016-TSWiA/R-ll3(3) dated 1811112016

_Z-*"ffiu,o
(S.K.Jain)

Development Officer
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 22tllt20l6- Case No. A/R-113 (M/s Permanent Magnets Limited)

(Advance Authorization No. 0310797012 dated 01.07.2015)

Norms may be modified as under on repeat basis:

1. Words " 0.345 mm* 5 Yothrck" may be suffixed with the description of import item

at Sl. No. 1 and its quantity may be allowed as 8736 Kgs. as 1.82 Kgs./Kg. content

in the export item after taking l/3'o recovery form scrap.

2. Words " 0.335 mm * 5 o%thick" may be suffixed with the description of import item

at S1. No.2 and its quantity may be allowed as 3019.5 Kgs. as 1.83 Kgs./Kg'

content in the export item after taking 1/3'o recovery from scrap.

Norms committee may take a view

+-*

(S.K.Jain)
Development Officer

Norms Committee I
DIPPNo. 1219612016-TSW/A/R-113(4) dated 18l1112016
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 22tllt20l6- case No. A/R-113 (lWs Permanent Magnets Limited)

(Advance Authorization No. 0310799314 dated 09'10'2015)

Norms may be modified as under on repeat basis:

1. Words * 0.345 mm+ 5 %othick" may be suffixed with the description of import item

at Sl. No. 1 and its quantity may be allowed as 10483.2 Kgs' as 1.82 Kgs./Kg.

content in the export item after taking l/3'o recovery form scrap.

2. Words ,. 0.335 mm * 5 o/othick" may be suffrxed with the description of import item

at Sl. No. 2 and its quantity may be allowed as 3623.4 Kgs. as 1'83 Kgs./Kg.

content in the export item after taking 1/3'o recovery from scrap.

Norms committee maY take a view

(S.Ko Jain)
Development Offlcer

Norms Committee I
DIPP No.12/96/2016-TSW/A/R-113(5) dated 18/11/2016
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Department of Industrial Policy & Promotion ・・ 11,|レ lι

(rsw)

NC Meeting dated 22t1112016- Case No. A/R-113 (M/s Permanent Magnets Limited)

(Advance Authorization No. 0310802933 dated 01.03.2016)

Norms may be modified as under on repeat basis:

1. Words * 0.345 mm+ 5 o/o thick" may be sufflrxed with the description of import item

at Sl. No.2 and its quantity may be allowed as 10483.2 Kgs. as 1.82 Kgs'/Kg'

content in the export item after taking l/3'o recovery form scrap'

z. Words.. 0.335 mm * 5 o/othick" -uy U. suffixed with the description of import item

at Sl. No. 3 and its quantity may be allowed as 3623.4 Kgs. as 1.83 Kgs./Kg'

content in the export item after taking 1/3'o recovery from scrap.

Norms committee maY take a view

/再 而 わl
(S.K.Jain)

Development Officer

Norms Committee I
DIPP No.12/96/2016-TSW/A/R-113(6) dated 18/11/2016
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,1 -- ffi,16
(S.K.Jain)

Development Of{icer

Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 22lllt20l6- Case No. A/R-116 (M/s Larsen & Toubro Limited) (Advance

Authorizati-o n N o. 03 I 069 6629 dated 29'05'20 12)

Norms maY be modified as under:

l.QuantitiesofimportitemsatSl.No.g,||&12(weldingconsumables)may
be allowed as g000 I{gs., 14300 Kgs. & 5100 Kgs. respectively.

2. iil; item at Sl' No' io lElectrodes ) mav be deleted'

Norms committee maY take a view

Norms Committee I
DIPPNo. r2lg6l2ol6-TSW/A/R-116 dated 1811112016
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Departlnent of lndustrial Policy“ &Promotion

(TSW)

螢認:棚1響詰:器ケ出::ヽ構群
7(WsTEMA h“ aL血med)はdvan∝
1)

NollllS Inay be modifled as under:

1.Quantities ofwelding consumables as per Amendment Sheet No.3 dated 03/12/2014
may be allowed as under:

(i) ImpOrtitem No。 12:2090 Kgs.

0)ImpOn■em No.13:168t駒
:Ltedasrequestedbythe■ lni宙 dc■dr(ili)Importitem No.14 mayl

lettcr dated 23.05.2016

Norms committee may take a view
/一 1市 ′b,

(S.Ko Jain)
Development Offlcer

Norms Colllmittee I

DIPP No.12/96/2016-TSW/A/R-117  dated 18/11/2016
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